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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH AT PUNE

ORGINAL APPLICATION NO. 82 OF 2023 (WZ)

)i Abdul Samad Ismail Maknojia & 60 Ors. ..Applicants
V/s.

The State of Maharashtra & 9 Ors. ... Respondents

S VILAS R, HALDANKARY, |

: Mumbai

% Regd. No. 10593 _ . A
G) I, Mr.Hayat Ahmed Asir Ahmed Ansari, an adult,

(erstwhile partner of M/s. Mass Enclave), Director of M/s.
; Baacha Mass Enclave Pvt. Ltd., the Respondent No. 9
abovenamed and the authorised signatory of M/s. Nirman
Realtors & Developers Ltd., the Respondent No.8 above-
named, having my address at Shop No.4 & 5 Ezzi Building,
Shiv Shankar CHS, Barrister Nath Pai Marg, Mazagaon,
Mumbai-400 010, do hereby on solemn affirmation state

and declare as under:-

1) The Respondent Nos. 8 & 9 have been served
with the copy of the above-captioned Application but once

' again the Applicants have not served us a proper copy of

Q
| Ly
\.)\ "}-’.q;/,/ ¥ /t Application with proper pagination inasmuch as the

Amended Application served upon Respondent Nos. 8 & 9

: L



421

starts with Page-329 whereas the Index of the Application
shows pages from 1 to 237. This anomaly in pagination will
pose a serious difficulty for the Respondents at the time of
making submissions particularly in an online hearing. In
any event, being personally aware of the facts relating to the
same, I am proceeding to deal with the Application
particularly for the limited purpose of opposing its
admission and opposing the grant of any interim reliefs. I

reserve my right to file a detailed Affidavit at a later date.

2) At the outset, I submit that the Application is not
only misconceived but is also vexed with malafide intents
and ulterior motives on the part of the Applicants who are
bunch of disgruntled slum dwellers and who have remained
unsuccessful till date in stalling the work of construction on
the property. The Application is an abuse of process of law
resorted to by these slum dwellers who have filed the present
Application once again praying for stoppage of work on the
sitleﬁ on false, frivolous and misleading grounds. The

Application be therefore dismissed with compensatory costs.

3) The Applicants/slum dwellers at the instance of

their ringleader Applicant No. 1, Abdul Samad, the

L



422 =

purported Chairman of the Slum Society and Mamta Pathak
Applicant No.5 caused repeated obstructions in the
implementation of the Slum Scheme and construction of the
Rehab Building since inception but had to face humiliating

defeat at every step.

(i) The said Mamta Pathak, Application No.5 herein
had first filed a frivolous Application for change of
developer against us in the year 2016 or
thereabouts which came to be rejected by the
learned CEO, SRA under order dated 29th March

2017.

(i)  Thereafter, the said order was challenged by
Applicant No.5 before High Power Committee and
HPC allowed the Application in favour of Applicant

No.5.

(iin)  Consequently, we had to file a Writ Petition in High
Court being Writ Petition (L) No. 1695 of 20-17

challenging the order of High Power Committee.

b
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By and under Order dated 27t September 2017, the
Order of High Power Committee was reversed and
set aside by Hon’ble High Court. But Mamta
Pathak alongwith other slum dwellers thereafter
filed SLP against the Order dated 27th September
2017. The SLP was moved by the said Mamta
Pathak being the Applicant No.5 herein cn as many
as 17 occasions before Hon’ble Supreme Court viz.
30/10/2017, 2/11/2017, 6/11/2017,
17/11/2017, 6/12/2017, 9/1/2018, 30/1/2018,
13/3/2018, 3/4/2018, 4/4/2018, 13/4/2018,
20/4/2018, 2/5/2018, 3/5/2018, 10/5/2018,
17/5/2018, and 2/8/2018. But each time we
successfully thwarted her name and the work

continued at site.

About 20 to 25 slum dwellers at the instance of the
Applicant No.1 Abdul Samad refused to vacate their
tenements which compelled us to file proceedings
u/s.33/38 of the Slum Act. Inspite of the order of
eviction passed on 18t June 2018, the said Abdul
Samad, the Applicant No.1, once again refused to

vacate his slum tenement and the said obstruction
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had to be removed by resorting to prolonged
protracted proceedings upto the year 2020. The
refusal on the part of Applicant No.1 to vacate and
remove his structure inspite of the order of eviction
delayed the commissioning of electric cables and
drainage line to the Rehab Building as the electric

sub-station constructed at the site.

Inspite of the said obstruction and protracted and
multiple litigations filed by the Applicants, the
Respondent Nos. 8 & 9 were able to complete the
Rehab Building in June 2021 and have now
commenced construction of the Sale Building.
Significantly, the slum dwellers remained
unsuccessful in getting the work stopped at the site
and while the matter was pending before the
Hon’ble Supreme Court, we completed the building
and obtained Occupancy Certificate on 16t June
2021 and handed over possession of the tenements
to SRA who in turn allotted the same and placed
approximately 190 slum dwellers including the
Applicants in possession of their respective

tenements as per their eligibility. But the

v
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Applicants/slum dwellers have continued their
campaign of harassment by filing the present

frivolous Application before this Hon’ble Tribunal.

The Application before this Hon’ble Tribunal

proceeds on the false premise that as if the Respondent Nos.

8 & 9 have committed breach of the conditions of the

Environment Clearance granted by State Level Environment

Impact Assessment Authority (SLEAA). The Applicants

primarily complain of the non-provision of parking spaces,

non-provision of RG, Mobile Sewage Treatment Plant, Rain

Water Harvesting and Diesel Generator Set. The said

grievances raised are false to the knowledge of the

Applicants for the following amongst other reasons:-

(i)

Re : Parking :

Fpr Rehab Building being Wing-C of the composite
building constructed on site, there is no requirement
for providing any 4-wheeler or 2-wheeler parking
spaces under the law. The Letter of Intent (LOI) issued
by SRA/Planning Authority sanctioning the
implementation of scheme on the subject property did

not require us to provide any parking spaces for the |

L 6
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Rehab Building. It is significant to note that the plan
annexed at Exhibit-K’ to the Application in support of
their false allegation about parking spaces itself very
clearly mentions that “Parking Space-Sale Building”.
Thus, the bare reading of the plan will reveal that all
the parking spaces proposed in the layout were meant
for sale building only which is still under construction

and is constructed only to the extent of 30% to 40%.

Re: Recreation Garden (RG):

As regards the allegation of non-provision of RG, it is
submitted that under the sanctioned layout, we were
required to provide paved RG on the North side of the
property adjacent to/abutting the Rehab Building
which has been duly constructed and provided to the
slum society. Recently, the Applicants herein
(members of the building) have converted the entire

paved RG into a parking of space for parking their 2

wheelers.

As regards the other paved and physical RGs
shown in the layout, the same are in respect of the Sale

Buildings except a small portion on the North side of

L
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Rehab building which will be provided in due course
upon the completion of work of construction of Sale

Buildings namely Wing-‘A’ & B’.

Re: Diesel Generator Set:

It is submitted that the DG Set was not required to be
provided as per the sanctioned plan. The same will be
provided alongwith and after completion of the Sale
building if required, inasmuch as we have already
provided an alternate Power Meter which is a 3 Phase
Power Meter which ensures uninterrupted electric
supply, even when the power supply from the main
meter is/gets switched off in any emergency

circumstances.

Re: Sewerage Treatment Plant (STP) :

The same has been duly constructed and installed for
Rehab Building. However, shockingly, the slum
dwellers themselves including the Applicants are not
utilising the same for disposal of waste and sewerage
and/or organic waste. Upon finding the bad and
unattended state of the STP and OWC, we had by and

under two letters dated 1st October 2023 & 4th

\\/ 8
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December 2023, addressed to the
Chairman/Secretary of the said Society, placed on
record that the Society and its members are not
using/utilising the STP and that they are dumping

garbage on the said machine.

We further placed on record that as a result of
such negligence and misuse, even the rats had cut the
electric wires of the machine which rendered the same
non-operational. We further reminded the society that
if the machine (STP) or Organic Waste Converter is not
used regularly, the same will become non-operational
and non-functional. Copies of the said letters dated
1/10/2023 and 4th December 2023 duly received by
the Committee Member Mr. Shantilal Khemji, of the
society are hereto annexed and marked as Exhibit-‘1’

¢2’ respectively.

The said letter was followed by another letter but
despite the receipt of such warning letters, the society/
slum dwellers have not taken any steps to either use
the said STP or OWC or keep the same under proper

repair and maintenance.

L
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Re: Rain Water Harvesting (RWEK):

Rain Water Harvesting has already been constructed

and provided for Rehab Building.

Re: Sanitary facilities for construction workers:

We have provided adequate drinking water for the
labourers by obtaining a BMC water pipeline which
provides sufficient drinking water for workers.
Similarly, we have provided sanitary facilities for the
construction workers by constructing two toilets at the
site. The toilets have been provided the soak-pit and
therefore the sewerage and waster is not released into

the Municipal Sewer line.

It is pertinent to note that after the filing of the

present false complaint, the Respondent No.4 (Maharashtra

Pollution Control Board), carried out survey of our property

for the purpose of inspecting and verifying compliance and

implementation of the terms and conditions of the

Environment Clearance. The Respondent No.4 has given its

report and uploaded the same on MPCB portal on or about

28th March 2023. The Respondent No.4 has found all the

compliances on the part of Respondent Nos. 8 & 9 in order

L
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and which clearly exposes Applicants’ blatant lie. The
concluding remarks inter-alia mentions that STP & OWC
found installed at the site but was not found in operation
which is clearly attributable to the neglect on the part of the
Applicants themselves who are in-charge of the same. We
repeat that the same has already been pointed out
repeatedly by writing letters to the Slum Society, but to no
avail. Hereto annexed and marked Exhibit-‘3’ is a copy of

Report given by Respondent No.4.

6) Re: Interim reliefs:

As regards the interim reliefs, Interim
Application No. 141 of 2023 seeking appointment of Court
Commissioner, the same impermissible in law as Applicant
cannot seek this Tribunal’s assistance for collecting
evidence. In any event, the said prayer is redundant as the
Respondent No.4 has already carried out the inspection in

detail and submitted its report being Exhibit-‘3’ hereto.

As regards the other prayers, the same are
misconceived and have already been dealt with in detail in
the foregoing paragraphs. In any event, the Project

Management Report (PMR) as required to be uploaded half-

|
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yearly has been duly done by our Project Manager namely
M/s. Enviro Analysts and Engineers Private Limited. Hereto
annexed and marked Exhibit-4’ is a copy of Project

Management Report.

7) I submit that it is a matter of record and to the
knowledge of the Applicants that Respondent Nos. 8 & 9
have as required of them, deposited an aggregate amount of
Rs. 39,60,000/- @Rs.20,000/- per slum dweller as and by
way of maintenance deposit with the office of SRA. Inspite of
the said amount available to the Applicants’ Society, the
Slum society is ill-maintaining the Rehab building and is
neither operating nor maintaining the STP, OWC, Rain
Water Harvesting, Diesel Generator Set and Fire-fighting
equipment, leading to the same becoming non-functional
and non-operational and suffering from sheer neglect of the
Applicants and other slum dwellers. Applicants are therefore
themselves guilty of violating the rules of Environment
Protection. Hereto annexed and marked Exhibit-‘5’ is a

copy of Maintenance Deposit Receipt deposited with SRA.

8) At this juncture I am not dealing with the

haseless allegations made in the Application para-wise but I

L 1



432
13

deny that same in view of the detailed report made by
respondent No.4 and the compliance report uploaded by our
project manager. Nothing contained in the Application
unless specifically dealt with be deemed to have been
admitted by+/Respbondent Nos. 8 & 9 for want of specific

traverse or otherwise at all.

9) I therefore submit that the Application be

therefore dismissed with compensatory costs.

For BMCHAlA‘S‘-S’%CLAVE PVT. LTD.

—
Director

Q \ "—i }}w\ﬁ&/
= For self and on behalf

Advocates fof Respondent No. 8 & 9 of Respondent No.8

VERIFICATION

I, Mr.Hayat Ahmed Asir Ahmed Ansari, an adult,
(erstwhile partner of M/s. Mass Enclave), Director of M/s.
Baacha Mass Enclave Pvt. Ltd., the Respondent No. 9
abovenamed and the authorised signatory of M/s. Nirman
Realtors & Developers Ltd., the Respondent No.8 above-
named, having my address at Shop No.4 & 5, Ezzi Building,

Shiv Shankar CHS, Barrister Nath Pai Marg, Mazagaon,

13



Mumbai-400 010, do hereby solemnly affirm that whatever
stated in the Affidavit is true to my own knowledge and I

belief and believe the same to be true.

For BAACHA BMiAso LiaenE PVT. LTD.
Solemnly affirmed at Mumbai | J

4

Dated this \© day of January 2024 | =~ Director

94/-5\) ,/\/ ﬁv/p&/eﬁ;re me,

Advocates for Re_sp;md-eri'f Nos.8 8 9 SN tethot, &7#]

BEFORF M¥F

QT T4 3VAIOHT 22AM AHDAAS 107

NOTARY ciVT OF Ir\(l:DlAd
B~ Haldankar Niwas, Kesharbai Comp
grf(’)"‘ ,&8__ | N Sahar Cross Rd; Andheri (E). Mumpai-69.
b lMl.')b: 9821402304 / 8355866977
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MAHARASHTRA POLLUTION CONT ROL BOARD

Phone No. 24010437 / 24020781 Kalptaru Point 1™ floor,
Visit us at : http:/ v.in e AHARASHTRA glon Matunga Scl}lamgiRoad
Email : jdwater@mpcb.gov.in e — 0. 8, Opposite Sion Circle,
T 13 Sion (E), Mumbai ~ 400 02
"Your Service is our Duty"

Name of the Project:

Address: mk. wWyman Conéhuc,l.n.on
Shvee Mzad (Hs chonssvzgnm at

Rani sati marg. Azad link Road
Emalil: m{‘,@ nYadl.

wotile: 43930377 57
Contact person: HC\W ﬁhmeJ As\y Hbmqu Qndar)

Consent validity: (|

Details of EC:  E ¢ Ob’ruinwl
Total Plot Area: L}QZ 0 &1 .m}. Total Construction BUA: A5 386. (0%, 57 m

Area constructed as per latest architect certificate: | ], q b 2.9 écl, m&«,

Cgmgllgngg of §nvlgnmem£! Clearance & Consent Conglggg L H

Sr. | Conditions Compliance

No.

1 E-waste shall be disposed through .
Authorized vendor as per E-waste CDmP \\Loj
(Management and Handling) Rules, 2016

2 The Occupancy Certificate shall be issued

by the Local Planning Authority to the | OC  Obtaineal I6 June 0%
project only after ensuring sustained
availability of drinking water, connectivity of
sewer line to the project site and proper
disposal of treated water as per
environmental norms,

Page 1 of 8
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This environmental clearance is issued
subject to obtaining NOC from Forestry &
Wild life angle including clearance from the
standing committee of the National Board
for Wild life as if applicable & this
environment  clearance does  not
necessarily implies that Forestry & Wild life
clearance granted to the project which will
be considered separately on merit

Submitted NoOC :me
SN P

PP has to abide by the conditions stipulated
by SEAC & SEIAA

The height, Construction built up area of
proposed construction shall be in
accordance with the existing FSI/FAR
norms of the urban local body & it should
ensure the same along with survey number
before approving layout plan & before
according commencement certificate to
proposed work. Plan approving authority
should also ensure the zoning permissibility
for the proposed project as per the
approved development plan of the area

If applicable Consent for Establishment"
shall be obtained from Maharashtra
Pollution Control Board under Air and
Water Act and a copy shall be submitted to
the Environment department before start of
any construction work at the site

Consen}y o &sYablish obtained

on 9201112023

All  required sanitary and hygienic
measures should be in place before starting
construction activities and to be maintained
throughout the construction phase.

L\\f?AUlL A WBL peoy .

Adequate drinking water and sanitary
facilites should be provided for
construction workers at the site. Provision
should be made for mobile toilets. The safe
disposal of wastewater and solid wastes
generated during the construction phase
should be ensured.

e
Wl g
o wd

o 5
.
£ %

\* 22
¥ /S

The solid waste generated should be
properly collected and segregated.
Dry/inert solid waste should be disposed off
to the approved sites for land filling after
recovering recyclable material

ompued!.

10

Disposal of muck during construction
phase should not create any adverse effect
on the neighboring communities and be
disposed taking the necessary precautions
for general safety and health aspects of
people, only in approved sites with the
approval of competent authority

&r} warte Sewd ko MeGM

11

Arrangement shall be made that waste
water and storm water do not get mixed

Stiome waler d)_mﬂagg fnee pmwb

Page Z of
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12

Al the topsoil excavated during
construction activities should be stored for
use in horticulture / landscape development
within the project site.

Tf)poo‘s\ R avated d.ur‘nnq\
Q&%\TL\E[T(') ) Bt Uje& '}01 %mdwm\?.

13

Additional soil for leveling of the proposed
site shall be generated within the sites (to
the extent possible) so that natural
drainage system of the area is protected
and improved.

om@Lid |

14

Green Belt Development shall be carried
out considering CPCB guidelines including
selection of plant species and in
consultation with the local DFO/ Agriculture
Dept.

15

Soil and ground water samples will be
tested to ascertain that there is no threat to
ground water quality by leaching of heavy
metals and other toxic contaminants.

Copy not avatlalf e

16

Construction spoils, including bituminous
material and other hazardous materials
must not be allowed to contaminate
watercourses and the dumpsites for such
material must be secured so that they
should not leach into the ground water.

17

Any hazardous waste generated during
construction phase should be disposed off
as per applicable rules and norms with
necessary approvals of the Maharashtra
Pollution Control Board.

18

The diesel generator sets to be used during
construction phase should be low Sulphur
diesel type and should conform to
Environments (Protection) Rules
prescribed for air and noise emission
standards. XIX The diesel required for
operating DG sets shall be stored in
underground tanks and if required,
clearance from concern authority shall be
taken,

19

Vehicles hired for bringing construction
material to the site should be in good
condition and should have a pollution check
certificate and should conform to applicable
air and noise emission standards and
should be operated only during non-peak
hours.

Stems G mp\fé,d

20

Ambient noise levels should conform to
residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise quality should be
closely monitored during construction
phase. Adequate measures should be
made to reduce ambient air and noise level
during construction phase, so as to conform
to the stipulated standards by CPCB/MPCB

Nequla monHotel B Topes

Page 3 of 8
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21

Fly ash should be used as building material
in the construction as per the provisions of
Fly Ash Notification of September 1999 and
amended as on 27th August, 2003. (The
above condition is applicable only if the
project site is located within the 100Km of
Thermal Power Stations).

@mPWA

22

Ready mixed concrete must be used in
building construction.

(xDmPIFA

23

Storm water control and its re-use as per
CGWB and BIS standards for various
applications.

24

Water demand during construction should
be reduced by use of pre-mixed concrete,
curing agents and other best practices
referred.

25

The ground water level and its quality
should be monitored regularly in
consultation with Ground Water Authority.

e

26

The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this
regard should be submitted to the MPCB
and Environment department before the
project is commissioned for operation.
Discharge of this unused treated affluent, if
any should be discharge in the sewer line.
Treated effluent emanating from STP shall
be recycled/refused to the maximum extent
possible. Discharge of this unused treated
affluent, if any should be discharge in the
sewer line. Treatment of 100% gray water
by decentralized treatment should be done.
Necessary measures should be made to
mitigate the odour problem from STP.

STP of 100 «mo jar rehab
STp Qyﬁ.\lnﬂel_YO“mJ

Mﬁmfj (mwaﬁéf'\oocnw3

(

27

Permission to draw ground water and
construction of basement if any shall be
obtained from the competent Authority prior
to construction/operation of-the project.

NO  Povewel!

28

Separation of gray and black water should
be done by the use of dual plumbing line for
separation of gray and black water.

duel  pumping tine is

29

Fixtures for showers, toilet flushing and
drinking should be of low flow either by use
of aerators or pressure reducing devices or
sensor based control.

Jiscure

Pyov ;
wakey”

low Pressure
UéeJ

\\-s

30

Use of glass may be reduced up to 40% to
reduce the electricity consumption and load
on air_conditioning. If necessary, use high

Page 4 of 8
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quality double glass with special reflective
coating in windows.

31

Roof should meet prescriptive requirement
as per Energy Conservation Building Code
by using appropriate thermal insulation
material to fulfill requirement.

32

Energy conservation measures like
installation of CFLs /TFLs for the lighting
the areas outside the building should be
integral part of the project design and
should be in place before project
commissioning. Use CFLs and TFLs should
be properly collected and disposed off/sent
for recycling as per the prevailing
guidelines/rules of the regulatory authority
to avoid mercury contamination. Use of
solar panels may be done to the extent
possible like installing solar street lights,
common solar water heaters system.
Project proponent should install, after
checking feasibility, solar plus hybrid non-
conventional energy source as source of

energy.

2ol Vypyision
lolay  Poues fm’ Stree)
);ﬁw wits L1, Jamps.

of

33

Diesel power generating sets proposed as
source of backup power for elevators and
common area illumination during operation
phase should be of enclosed type and
conform to rules made under the
Environment (Protection) Act, 1986. The
height of stack of DG sets should be equal
to the height needed for the combined
capacity of all proposed DG sets. Use low
sulphur diesel. The location of the DG sets
may be decided with in consultation with
Maharashtra Pollution Control Board

Noise should be controlled to ensure that it
does not exceed the prescribed standards.
During nighttime the noise levels measured
at the boundary of the building shall be
restricted to the permissible levels to
comply with the prevalent regulations

35

Traffic congestion near the entry and exit
points from the roads adjoining the
proposed project site must be avoided.
Parking should be fully internalized and no
public space should be utilized.

36

Opaque wall should meet prescriptive
requirement as per Energy Conservation
Building Code, which is proposed to be
mandatory for all air-conditioned spaces
while it is aspiration for non-air-conditioned
spaces by use of appropriate thermal
insulation material to fulfill requirement

Page5of8
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37

The building should have adequate
distance between them to allow movement
of fresh air and passage of natural light, air
and ventilation

Comp@s\\fe

38

Regular supervision of the above and other
measures for monitoring should be in place
all through the construction phase, so as to
avoid disturbance to the surroundings

R ay Su{JQ‘r\f'\ai on Hvough
?M s
Yow-w_ab engineey, “/Q

39

Under the provisions of Environment
(Protection) Act, 1986, legal aclion shall be
initiated against the project proponent if it
was found that construction of the project
has been started without obtaining
environmental clearance.

g:@t}usal Not e tere
sued .

40

Six monthly monitoring reports should be
submitted to the Regional office MoEF,
Bhopal with copy to this department and
MPCB

T

No subsn e

41

Project proponent shall ensure completion
of STP, MSW disposal facility, green belt
development prior to occupation of the
buildings. As agreed during the SEIAA
meeting, PP to explore possibility of
utilizing excess treated water in the
adjacent area for gardening before
discharging it into sewer line No physical
occupation or allotment will be given unless
all above said environmental infrastructure
is installed and made functional including
water requirement in Para 2. Prior
certification from appropriate authority shall
be obtained

42

Wet garbage should be treated by Organic
Waste Converter and treaated waste
(manure) should be utilized in the existing
premises for gardening. And, no wet
garbage will be disposed outside the
premises. Local authority should ensure
this

OWe Provideo
not 'MG*CLUQQ/A‘

43

Local body should ensure that no
occupation certification is issued prior to
operation of STP/MSW site etc. with due
permission of MPCB

s Providas!

A complete set of all the documents
submitted to Department should be
forwarded to the Local authority and MPCB

Aubmiﬁ.‘ed

T

45

In the case of any change(s) in the scope
of the project, the project would require a
fresh appraisal by this Department.

48

A separate environment management cell
with qualified staff shall bc set up for

max\oﬂnmem ey putsource
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implementation ~ of the stipulated
environmental safeguards

47

Separate funds shall be allocated for
implementation of environmental protection
measures/EMP  along with item-wise
breaks-up. These cost shall be included as
part of the project cost. The funds
earmarked for the environment protection
measures shall not be diverted for other
purposes and year-wise expenditure
should reported to the MPCB & this
department

48

The project management shall advertise at ;
least in two local newspapers widely ¥

circulated in the region around the project, dﬂl’dﬂ.ﬂﬁ ﬂD“} O.UG_Q_Q{]MQ .
one of which shall be in the Marathi
language of the local concerned within
seven days of issue of this letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letter are available with the

Maharashtra Pollution Control Board and
may also be seen at Website at

hgg:ﬁgc.maharashtra.ggv.ln.

49

Project management should submit half

yearly compliance reports in respect of the Not C)Ub TTJ'I ’H‘Q(J
stipulated prior environment clearance

terms and conditions in hard & soft copies

to the MPCB & this department, on 1st June
& 1st December of each calendar year

50

A copy of the clearance letter shall be sent

by proponent to the concemned Municipal \}Qb Sme‘l
Corporation and the local NGO, if any, from

whom suggestions/representations, if any, A

were received while processing the
proposal. The clearance letter shall also be
put on the website of the Company by the
proponent

51

The proponent shall upload the status of

compliance of the stipulated EC conditions, 5 l , ) d
including results of monitored data on their &\,\\Dml

website and shall update the same
periodically. It shall simultaneously be sent o L O
to the Regional Office of MoEF, the 2 R
respective Zonal Office of CPCB and the - /ff)j é‘g}' R
SPCB. The criteria pollutant levels namely: /N RS
SPM, RSPM, SO2, NOx (ambient levels as [ [pusRADREET, Al

well as stack emissions) or critical sector Jl ¥ ”v?-"-_f-"-""‘?i_rﬁa,gg <
parameters, indicated for the project shall 1 < \Reo ARG LN
be monitored and displayed at a convenient ‘“EOO:""M S -éb

location near the main gate of the company YT Y
in the public domain 3 \M;.-”'/
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52 | The project proponent shall also submit six ¢ f.
monthly reports on the status of compliance \y\\o} W submitean
of the stipulated EC condiiions including )
results of monitored data (both in hard
copies as well as by e-mail) to the
respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the
SPCB 7
53 | The environmental statement for each \ Fa
financial year ending 31st March in Form-V ’QUOJCU' undey  Comastvu t»h-f)ﬂ')
as is mandated to be submitted by the

project proponent to the concerned State 9})(}3& Not) QPP”QCD &0“{

Pollution Control Board as prescribed

under the Environment (Prctection) Rules, PGL& 0 cetL {) an (:# JQO'B' SRH'

1986, as amended subsequenitly, shall also
be put on the website of the ccmpany along
with the status of comptiance of EC bU.Lh-QLLU?—\ +
conditions and shall also b2 sent to the
respective Regional Offices cf MoEF by e-

mail.
Other Remarks of Consent condition:

S Duvin \\\\a‘\r}/ Cﬁﬁhuﬂinn W”} Sﬂwo) J

O¥ofneds .

D Delup i Geherped.” \
wmﬁ& one  STP \ABLU)JJ;i Cmfao_%k[

00 cmb. STP _&'GU-—UO} not oT opual"um_
D oWe Povicled. bub nob  Ausfaulied
D Veald wate waler s duposed o
doial, fusding 4 Ganlen

-

—
- -

(H&gﬂ_} H”‘/’MD (gm% \f i\ii) (j\&ﬂana\mﬁe\/

Proponent: _ Nam ign of MPCB Officer
~y,  Date:

e

¢
AN,

TR

Stamp & sign ;
C-8-To-Nigrmar KM‘*"LM :
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Consent

From: Consent

Sent: Tuesday, October 3, 2023 5:33 PM

To: sromumbai4@mpcb.gov.in

Subject: Submission of Post Monitoring Report for the period of October, 2022 — March, 2023 for S.R. Scheme
project under Reg. 33 (10) of DCR 1991 on plot bearing C.T.S. No. 738/B/1/A at Rani Sati Marg,
Pathan Wadi, Malad (E), Mumbai_by M/s Nirman Construction.

Attachments: PMR-Nirman Construction_Oct,2022-Mar,2023.pdf

To,

The SRO Mumbai-IV,

M.P.C.Board,

Kalapataru point, Sion (East),
Mumbai - 400 022,
Maharashtra

Subject: Submission of Post Monitoring Report for the period of October, 2022 — March, 2023 for S.R. Scheme

project under Reg. 33 (10) of DCR 1991 on plot bearing C.T.S. No. 738/B/1/A at Rani Sati Marg, Azad Link Road,
Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097, Maharashtra for “Shree Azad Co.0Op. HSG Society” by M/s
Nirman Construction

Reference: Clearance letter No. SIA/MH/MIS/226127/2021 dtd. 10.08.2022,

Dear Sir,
This is with reference to the above subject. We are submitting the half yearly, post monitoring report for the above
mentioned project. We are submilting relevant documents necded as follows:
1. Data Sheet.
EC compliance Report.
Post Environment Monitoring Report.
Energy Conservation Measures.
EC letter.
Copy of consent to listablish.
Copy of Newspaper Advertisement (English & Marathi).

= (S SOOI

Hope the above are in line with your requirement and kindly acknowledge the receipt.
Thanking you,

Yours faithfully,

M/s. Nirman Construction A
C.C.to: - . 1. The Director, MoEF&CC, Nagpur. {, L Rrel ) i -
2. The Secretary, Environment Department, Mantralaya, Mumbai /vt ‘}ER X M
/ LY e X
| f -« .I'IL
4[ 4 : .,1 I
0 Jl-\—l'\‘ oy ,l{

' soa fp A o d
envire
w Ul S e
oy N

‘%f\/ . ¢ 4
Thanks & Regards e
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Dwirukti Poddar

M/s. Enviro Analysts and Engineers Private Limited.
B-1003,Enviro House,10th floor.

Western Edge-II, W.E Highway.

Borivali(E), Mumbai-400066

Mobile No: 9322086202

Tel No:91-22 2854 1647/48/49/67/68

Email: consent@eacpl.com

“File this email in an email folder and save a tree.”
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Consent

From: Consent

Sent: Tuesday, October 3, 2023 5:21 PM

To: eccompliance

Subject: Submission of Post Monitoring Report for the period of October, 2022 — March, 2023 for S.R. Scheme
project under Reg. 33 (10) of DCR 1991 on plot bearing C.T.S. No. 738/B/1/A at Rani Sati Marg,
Pathan Wadi, Malad (E), Mumbai_ by M/s Nirman Construction.

Attachments: PMR-Nirman Construction_Oct,2022-Mar,2023.pd{

To,

The Director

Ministry of Environment, Forests & Climate Change,
Regional Office, West Central Zone,

New Secretarial Building, East wing, Civil Lane,
Near Old VCA stadium,

Nagpur - 440001.

Maharashtra.

project under Reg. 33 (10) of DCR 1991 @plut bearing C.T.S. No. 738/B/1/A at Rani Sati Marg, Azad Link Road,
Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097, Maharashtra for “Shree Azad Co.Op. HSG Society” by M/s

Nirman Construction.

Reference: Clearance letter No. SIA/MH/MIS/226127 /2021 dtd. 10.08.2022.

Dear Sir,

This is with reference to the above subject. We are submitting the half yearly, post monitoring report for the above
mentioned project. We are submitting relevant documents needed as follows:

Data Sheet.

EC compliance Report.

Post Environment Monitoring Report.

Energy Conservation Measures.

EC letter.

Copy of consent to Establish.

Copy of Newspaper Advertisement (English & Marathi).

SImOmO g2 jOO Dojein

Hope the above are in line with your requirement and kindly acknowledge the receipt.
Thanking you,
Yours faithfully,

M/s. Nirman Construction

Authorized Signatory

C.C.to: - The Secretary, Environment Department, Mantralaya, Mumbai.
The M.S., MPCB, Sion, Mumbai.
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envire

Thanks & Regards

Dwirukti Poddar

MY/s. Enviro Analysts and Engineers Private Limited.,
B-1003,Enviro House,10th floor.

Western Edge-II, W.E Highway.

Borivali(E), Mumbai-400066

Mobile No: 9322086202

Tel No:91-22 2854 1647/48/49/67/68

Email: consent@eaepl.com

“File this email in an email folder and save a tree.”
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5!" NIRMAN REALTORS & DEVELOPERS LTD. | |

Date: 03-10-2023

To,

The Director

Ministry of Environment, Forests & Climate Change,
Regional Office, West Central Zone,

New Secretarial Building, East wing, Civil Lane,
Near Old VCA stadium,

Nagpur - 440001.

Maharashtra.

Subject: Submission of Post Monitoring Report for the period of October, 2022 — March, 2023 for
SR. Scheme project under Reg. 33 (10) of DCR 1991 on plot bearing C.T.S. No. 738/B/1/A at Rani
Sati Marg, Azad Link Road, Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097, Maharashtra
for “Shree Azad Co.Qp. HSG Society” by M/s Nirman Construction.

Reference: Clearance letter No. EC22B038MH125607 dtd. 10.08.2022.

Dear Sir,
This is with reference to the above subject. We are submitting the half yearly, post monitoring
report for the above mentioned project. We are submitting relevant documents needed as

follows:
1. Data Sheet.
2. EC compliance Report.
3. Post Environment Monitoring Report.
4, Energy Conservation Measures.
5. EC letter.
6. Copy of consent to Establish.
7. Copy of Newspaper Advertisement (English & Marathi).

Hope the above are in line with your requirement and kindly acknowledge the receipt.

Thanking you,
J',f:"":":-.‘;\‘
Yours faithfully, ,/_:,__/‘.‘ 0 P X
/,- —=J \:p \\‘\
7% NRUAN. REALTORS & DEVELOPERS LTD. s g, NA
& Nithan Constrictio !‘ o A G Jﬁ\ H
——a—" . ,ll(::;r ; h“:"l"f.'?,l!.r' ‘J'/ 'lt
‘W 7 Neeyn t
Alfoised Signalory WA 93/ /
NS OF T ’O\V
Authorized Signatory 'Q“».,H-..F__w/
C.C.to: - The Secretary, Environment Department, Mantralaya, Mumbai.

The M.S., MPCB, Sion, Mumbai.

Reg. Off :- 14 Nyay Sagar Apartment, Next to BJP Offce, Old Nagardas Road, Andheri (E), Mumbai - 400 069. Maharashtra, INDIA,

(% Scanned with OKEN Scanner
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@\
m NIRMAN REALTORS & DEVELOPERS LTD.

Date: 03-10-2023

To,

The Director

Ministry of Environment, Forests & Climate Change,
Regional Office, West Central Zone,

New Secretarial Building, East wing, Civil Lane,
Near 0ld VCA stadium,

Nagpur - 440001.

Maharashtra.

Subject: Present status of Project work for the period of October, 2022 - March, 2023.

Reference: Clearance letter No. EC22B038MH125607 dtd. 10.08.2022

Dear Sir,
This is with reference to the above subject, our S.R. Scheme project under Reg. 33 (10)

of DCR 1991 on plot bearing C.T.S. No. 738/B/1/A at Rani Sati Marg, Azad Link Road,
Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097, Maharashtra for “Shree Azad

Co.0p. HSG Society” by M/s Nirman Construction.

The present project status at site is as follows:

Wings floors Status
2ND Floor (B-wing) Part 7th slab and part
A&B & 3rd slab work in
6 floor (A-wing) Progress.
C 15T FLOOR Completed.

Thanking you,

Yours truly,

megwggwg%gms LTD.

Authorised Signatory

Authorized Signatory

__——amyay Sagar Apartment, Nex! to BJP Offce, Old Nagardas Road, Andheri (E), Mumbai - 400 069. Maharashtra, INDIA,
Reg. - '

Tel.: 022-26836111 | Website: www.nrdLin | Email : info@nrdl.in
M— - - B AR B B\ ksl oo~ |

(¥ Scanned with OKEN Scanner
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M/s.Nirman Construction.

Plot bearing C.T.S. No. 738/8/1 /A at Rani Sati Marg, Azad Link Road, Sanjay
Nagar, Pathan Wadi, Malad (E), Mumbai 400097. Maharashtra for "Shree
Azad Co.Op. HSG Society"
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DATA SHEET

MONITORING THE IMPLEMENTATION OF ENVIRONMENTAL SAFEGUARDS

Ministry of Environmental, Forests & Climate Change

Regional Office, West Central Zone, Nagpur.
Monitoring Report

PART -1
ATA SHEET

1. | Project type: river - valley/ mining/ | Construction Project
Industry / thermal / nuclear/ Other

(specify)

2. | Name of the project

S.R. Scheme_project under Reg. 33 (10)
of DCR 1991

3. | Clearanceictier (s) / OM/ no and date: » lile No.: SIA/MH/MIS/226127/2021 dtd
10.08.2022.

Plot bearing C.T.S. No.738/B/1/A at Rani Sati
Marg, Azad LinkRoad, Sanjay Nagar, Pathan
| Wadi, Malad(E), Mumbai

4. L.ocation

a. | District (s) Mumbali

b. | State (s) Maharashtra.

5. | Address for correspondence

a. | Address of concerned project Chief
Engineer (with pin code & telephone /
telex / fax numbers)

Regd. Ofc - 14, Nayan Sagar Apartment, old
Nagardas Road, Andheri E, Mumbai -400069

b. | Address of Executive Project Engineer
/Manager (with pin code / fax number)

6. Salient features

a. | oftheproject .~ v Total Plot Area: 4,220.00 sq.m.

/ 8 > “‘;,1 FSI: 12,493.20 sq.m.

Non FSI: 13,892.88 sq.m.

Total construction Area: 26,386.08 sq.m.

-ﬁ
— e e
Ialf Yearly Post Monitoring Report (October, 2022 - March, 2023) Page 1
M/s. Nirman Construction,
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DATA SHEET

Building Lt}n[l['ut ation:

1. Rehab Building (Wing C): Ground + 1st
to 15% (pt.) Upper floor (50.30 m)

2. Sale Building (Wing A, B): Stilt + 1st to
2nd Podium + 31 to 20%h upper floor
(65.80 m)

b. | of the environmental management plans
) g : .' -.-, ‘:‘ 1
Py A5 A B
i,"_.f e ! [ o
/
d'[* FVILAE R A "uﬂ\ \“'
R i
b\l ,_' ] {

1. Sewage Treatment Plant:

3 Sewage Treatment Plant with capacity of
100,95 and 25 KLD is being processed for
treating the wastewater.

2. Water Management:

Rain Water Harvesting shall be provided to
recharge the ground water table.

3. Salid Waste Management:

¢ Dry waste: Will be hand over to Local
Recyclers for recycling.

e Wet waste: Will be processed in the OWC.
Manure obtained shall be used for
landscaping/Gardening.

e STP Sludge: To be used as manure;é&
replacement of saw dust for OWC.

7: Break Up Of the proiect Area

ai | Submerge area : forest & :non-forest

Non-Forest

b. Others

Total Plot Area: 4,220.00 sq.m.

FSI: 12,493.20 sq.m.

Non FSI: 13,892.88 sq.m.

Total construction Area: 26,386.08 sq.m.

8. | Breakup of the project affected:

Population with enumeration of those
losing houses / dwelling units, only
agriculture land only, both dwelling units
and agriculture land and landless
labourers / artisan

Not Applicable.

a. SC, ST / Adivasis

Others

Half Yearly Post Monitoring Report (October, 2022 - March, 2023) Page 2

M/s. Nirman Construction,
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DATA SHEET

(Please indicate whether these figures are
based on any scientific and systematic
survey carried out or only provisional
figures, if a survey is carried out give
details and years of survey)

Financial details

Project cost as originally planned and
subsequent revised estimates and the year
of price reference

Allocation made for environmental
management plans with item wise and
year wise break-up

C. Benefit cost ratio/ Internal rate of return
\ and the year of assessment

d. | Whether (c) includes the cost of
environmental management as shown in
the above

| e. Actual expenditure incurred on the project

62 Crores.

EMP Cost:
e Capital Cost - Rs. 104 lakhs
e 0 &M Cost-Rs.17 lakhs

| 34.40 Cr
so far
f. Actual expenditure incurred on the Particulars Expenses till date (In
environmental management plans so far Lacs.)
STP 6
OWC 2.5
Landscaping NIL
RWH 4.5
Energy NIL
Conservation :

10. | Forestland required

The status of approval for diversion of
forest land for non-forestry use

The land is of non-forest type hence not
applicable.

The status of clearing and felling

R.G. area: 443 sq.m

A combination of native evergreen trees and
ornamental flowering trees, shrubs and palms
are planned in the complex. Different species
will be selected as per CPCB green belt
guidelines and common species available in the
proposed area.

Half Yearly Post Monitoring Report (October, 2022 - March, 2023)

M/s. Nirman Construction,

Page 3
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DATA SHEET

Half Yearly Post Monitoring Report (October, 2022 - March, 2023)
M/s. Nirman Construction,

C. The status of compensatory afforestation, | --
ifany
}_ —. i I— -
d. | Comments on the viability & sustainability | N.A.
of compensatory afforestation program in
the light of actual field experience so far
11. | The status of clear felling in non-forest | N.A.
areas (such as submergence area of
reservoir, approach roads), if any with
quantitative information
12.| Status of construction
a. | Date of commencement (Actual and/or | 10.08.2009
planned)
b. | Date of completion (Actual and/ of | 31.12.2025
planned)
13. | Reasons for the delay if the project is yet | ---
to start ,
‘ 14. | Dates of site visits |
a. | The date on which the project was | Notyet monitored.
monitored by the regional office on
« | previous occasions, if any
| b. | Date of site visit for this monitoring report | 07.11.2022; 13.01.2023
15. [ Details of correspondence with project | e File No.. SIA/MH/MIS/226127/2021dated
authorities for obtaining action plans/ | 10.08.2022
information on status on compliance to -
safeguards other than the routine letters L/ BN SIETGHEL
for logistic support for site visits 14, Nayan Sagar Apartment, old Nagardas Road,
Andheri E, Mumbai -400069
Tel.: 022-26836111

Page 4
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Developer

M/s. Nirman Construction.

Plot bearing C.T.S. No. 738/8/1/A at Rani Sati Marg, Azad Link
Road, Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097.
Maharashtra for "Shree Azad Co.0p. HSG Society"
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Compliance Report

38

COMPLIANCE REPORT

TERMS & CONDITIONS

SEAC Specific Conditions -

PP to submit I0D/10A/Concession
Document/Plan Approval or any other form of
documents as applicable clarifying its
conformity with local planning rules and
provisions thereunder as per the circular dated
30.01.2014 issued by the Environment
Department, Govt. of Maharashtra.

PP has received the I0A dated 16.6.2021 under
File no SRA/ENG/2313/PN/PL/AP which
includes FSI Area of 12,493.20 sqm. Approved
letter with layout plan is attached herewith.

Copy enclosed as Annexure I.

PP to obtain Following NOC's & remarks as per
amended plan
A) Water NOC

B) Sewer Connection

C) Storm water Drain

PP has received the
in the next slides.

above NOC'’s and are stated |

Copies enclosed as Annexure II. \

|

PP to obtain NOC’s from concern authority as
project falls within the ESZ of Sanjay Gandhi
National Park.

PP to submit revised cross section of UGT for
sale Building and ensure that top of the UGT
should be 6 inch above the Ground level

PP has Submitted the NBWL application
proposal no. FP/MH/REHAB/6010/2021 dated |
19.8.2021

PP has kept the top of the UGT manhole 6 inch
above the ground level. Cross section of UGT for
sale Building was presented to the Authority.

PP to relocate proposed portable STP from
drive way

PP has relocated the school Container STP in the
vacant space of rehab Bldg by relocating the
scooter parking.

PP to provide 1.5 mt parapet wall around the
tanks of STP which are open on ground.

PP to plant trees as per trees NOC received to
the project. PP to explore to increase trees

| density in the project

o LU o,
,/I‘/ v e ».T.." .
e | ] .» ”‘-. . .
(/' - S .“(.\',-‘\_:‘
¢ y g $ i)
‘!Cﬂ' y ) v
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Half Yearly Compliance Report
M/s. Nirman Constructions

PP has proposed the 1.5 mt parapet wall around
the tanks of STP which are open on ground. |
As per the tree NOC, there werc no existing
trees present at the project site. The total open |

[ space and RG proposcd arca of the project site is |

1149.53 sq.m. As per the tree NOC dated |
1.12.2009, we have calculated 44 no. of trees |
and proposed 50 no. of trees at the project site.
Tree plantation photos are attached in next |
slide. We have increased trees from 50 to 60..

Copies enclosed as Annexure 11,
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- |

SEIAA Specific Conditions -

|
1. | Planning Authority to ensure that OC shall not | Condition is noted.
be issued to the project til] PP obtain necessary
SGNP NOC.

PP to provide grass pavers of suitable types & | Condition is noted.

strength to increase the water permeable .
mother earth area up to 1/3vd of plot area as |
well as allow effective fire tender movement.

3. | PP to achieve at least 5% of total energy | Condition is ncted.
requirement from solar/other renewable
sources.

4. | PP Shall comply with Standard EC conditions | Condition is noted.
mentioned in the Office Memorandum issued
by MollF& CC vide F.No.22-34/2018-IA.11I
dt.04.01.2019.

5 SEIAA after deliberation decided to grant | Yes, we received the EC for FSI-12,493.20 m2, |
Fnvirnnment Clearance for- FSI-12,493.20 m2, | Non FS1- 13892.88 m2, Total BUA- 26386.08
Non IFSI- 13892.88 mZ, Total BUA- 26386.08 | m2.

m2 (Plan Approval-SRA/ENG/2313/PN/PL/AP
dated 16/06/2021). |

General Conditions for Construction Phase: -

———— ———

| 1. | The solid waste generated should be properly | The solid waste generated shall be properly
collected and segregated. Dry/ inert solid collected and segregated and also being stored
waste should be disposed off to the approved | separately in two bin system.

sites for land filling after recovering recyclable | Biodegradable Waste of operation phase shall be
material. processed in OWC and manure so obtained will
be used for landscaping.

Non-biodegradable Waste shall be managed
through recyclers.

2 Disposal of muck during construction phase | All construction waste gets collected and
should not create any adverse effect on the | segregated properly. Most of that is reused for the
' neighboring communities and be disposed | construction activity. Muck will be dried before
taking the necessary precautions for general | its final disposal.

safety and health aspects of people, only in
approved sites with the approval of
competent authority.

3. Any hazardous waste generator during | Used oil will be disposed through Authorized
construction phase should be disposed off as | vendor of MPCB.

_ _per applicable rules and norms with necessary | _
e e e - ]
[1all Yearly Compliance Repoit Page 2
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into

approvals of the Maharashtra pollution
Control Board.

4. Adequate drinking water and sanitary | Adequate drinking water facility is provided for
facilities should be provided for construction | the workers at the site during construction phase.
workers at the site. Provision should be made . . .

, i , ) Toilets are provided for construction workers.
for mobile toilets. The safe disposal of
wastewater and solid wastes generated | Bins have been provided to dispose the municipal
during the construction phase should be | solid waste generated from labour camps.
ensured.

5. Arrangement shall be made that waste water | Separate confined sewage system has been
and storm water do not get mixed. proposed which will be connected to STP for the

treatment and reuse of the treated water. Excess
treated water shall be disposed off into the sewer
drain. Strom water drain shall be in covered drain
system and will be connected to municipal drain.

6. Water demand during construction should be | Ready mix concrete is used to reduce water
reduced by use of pre-mixed concrete, curing | demand during construction.
agents and other best practices referred.

e ey A — e 1

7. The ground water level and its quality should | There is no extraction of ground water in this |
be monitored regularly in consultation with | project. The ground water levels and its quality |
Ground water Authority. are checked before commencement of the project. |

[ The copy of the same is enclosed herewith.
e —————— = e I e & e B g

8. | Permission to draw ground water shall be | We are not drawling any walter from ground W |
| obtained from the competent Authority prior | are using only Tanker water for constructic:.
{ to construction/operation of the project. from MCGM.

9. Fixtures for showers, toilet flushing and | Adequate measures will be taken

drinking should be of low flow either by use of | consideration to minimize the wastage of water?

, aerators or pressure reducing devices or ‘
‘ sensor-based control.
' 10, | The Energy Conservation Building Code shall | Condition noted.
‘ be strictly adhered to
‘ 11, | All the topsoil excavaled during construction | Excavated topsoil is used for landscaping.
5 activities  should be stored fer use 1 n
‘ horticulture / landscape development within
| the project site.

12. | Additional soil for leveling of the proposed | The cut & fill is minimum to the extent possible.

Half Yearly Contpliance Report
M/s. Nirman Constructions

site shall be generated within the sites (to the
extent possible) so that natural drainage
system of the area is protected and improved.

The cut & fill is accordance with the unatural
contour and it will be maintained in such a way
that the natural drainage will not disturb. There
will not be import and export of soil from site.

Page s
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‘ 13. | Soil and ground water samples will be tested

to ascertain that there is no threat to ground
‘ water quality by leaching of heavy metals and
other toxic contaminants.

Soil testing was done and according to the reports
all the parameters are within the prescribed
norms.

14. | PP to strictly adhere all the conditions
mentioned in Maharashtra (Urban Areas)
Protecticn and Preservation of Trees Act,
[ 1995 as amended during the validity of
| Environment Clearance.

Condition noted,

construction phase should be low sulphur
diesel type and should conform to
Environments (Protection) Rules prescribed

| 15. | The diesel generator sets to be used during
for air and noise emission standards.

e PP to strictly adhere all the conditions

} mentioned in Maharashtra (Urban Areas)
| Protection and Preservation of Trees Act,
I 1995 as amended during the validity of
i

Lnvironnient Clearane,

17. | Yehicles hired  for bringing  construction
material to the site should be in good
condition and should have a poliution check
certificate and should conform to applicable
air and noise emission standards and should
! I' be operated only during non-pcak hours.

== . —

18. | Ambient roise leveis should conform to
| residential standards both during day and
night. Incremental pollution loads on the
| ambient air and noise quality should be
I closely monitored during construction phase.
| Adequate measures should be made to redvce
ambient air and noise level during
| construction phase, so as to conform to the
stipulated sta n’glarch;Qy CPCB/MPCB.

LA

FABRY

76
! X

':‘, ‘:a\\._h

A

‘kl 9

W O ——e
‘ :\:.':H‘-‘V 'r
— ] ..

19. | Diesel power generating sets proposed as
sources of backup power for elevaltors and

| Condition notec.

DG set specifications will be as per CPCB norms.

The  PUC  checked/authorized  vehicles  are
aliowed on the site for transfer of material.

Following care are taken regarding noise levels
with conformation to the residential area.

1.Use of well-maintained equipment fitted with
silencers.

2. Noise shields near the heavy construction
operations are provided.

3. Construction activities are limited to daytime
hours only.

Also use of Personal Protective Equipment (PPE)

like ear muffs and ear plug during construction

activities.
The ambient air and noise report is enclosed
herewith. The report indicates that the same are

within the prescribed norms defined by the
concern authority.

e D.G. sets of 1x 150 KVA. will be provided as

Half Yearly Compliance Report
M/s. Nirman Constructions
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common area illumination during operation
phase should be of enclosed type and conform
to rules made under the Environment
(Protection) Act, 1986. The height of stack of
DG sets should be equal to the height needed
for the combined capacity of all proposed GD
sets. Use low sulphur diesel. The location of
the DG sets may be decided with in
consultation with Maharashtra Pollution
Control Board.

20.

Compliance Report 1, Z-

back up for Commercial buildings.

e D.G. sets will be provided with silencer &
acoustic enclosures. The stacks shall be
provided as per MPCB norms.

Regular supervision of the above and other
measures for monitoring should be in place all
through the construction phase, so as to avoid
disturbance to the surroundings.

Regular supervision done by our site engineer to
take care of the construction activity and of the
surroundings.

General Conditions operation phase:-

The solid waste generated shall be properly

1. The solid waste gencrated should be properly
collected and segregated. Dry/ inert solid collected and segregated and also being stored
waste should be disposed off to the approved | separately in two bin system.
sites for land filling after recovering recyclable | Biodegradable Waste of operation phase shall be
material. processed in OWC and manure so obtained will |

be used for landscaping.
Non-biodegradable Waste shall be managed
through recyclers. |

2 E- waste shall be disposed through Authorized | E-waste generated will be managed as per I

| vendor as per E-waste (Management and | Waste Management Rules, 2016. It will be hanaed
: Handling) Rules, 2016. over to authorized vendoi-.

3. The installation of the Sewage Treatment | 3 STP with 100 KLD, 95 KLD & 25 KLD capacities
Plant (STP) should be certified by an |are proposed. Construction and installation “of |
independent expert and a report in this regard STP shall be carried out by expert consultant.
should be submitted to the Ministry before the | Treated water shall be used for the flushing and
project is commissioned for operation. | Gardening, Landscaping and Green belt arca
Treated effluent emanating from STP shall be | development.
recyc"led y refuised W, iics MERIMUR [EXEEME After the satisfactory completion of the work, the
possible. Treatment of 100% gray water by | . : ) R S . ez |

) installation will be get certified from independent
decentralized treatment should be done. . — o - |
X _ _ expert agency and report in this regard will be |
Discharge of unused treated affluent shall ) , o - o
submitted to the Ministry of Environment, Forest |
conform to the norms and standards of the . ] D
. and Climate Change before the project is
Maharashtra  Pollution  Control  Board. b3t
commissioned for operation.
‘ Necessary measures should be made to |
mitigate the odour problem from STP.
I - ' — e ]
| 4, Project proponent shall ensure completion of | The provisions of STP, MSW disposai facility &
STP, MSW disposal facility, green belt Green Belt development will be completed before
| developed prior to occupation of the | gettingthe Occupation certificate.

[_building.g. As agreed during the SEIAA

— — ]

Ialf Yearly Compliance Report ) Page 5
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meeting, PP to explore possibility of utilizing
excess treated water in the adjacent area for
gardening before discharging it into sewer
line No physical occupation or allotment will
be given unless all above said environmental
infrastructure is installed and made functional
including water requirement in

Condition is Noted.

5. ! The occupancy certificate shall be issued by |
I the local planning authority to the project only
after  epsuring sustained availability of
drinking, water, connectivity of sewer line Lo
the project site must be avoided. Parking
skould be fully internalized and no public
space should be utilized.
| 6 Traffic congestion near the entry and exit | » This effect would be prominent during
points from the roads adjoining the proposed construction as well as operation phase. The
project site must be avoided. Parking should probability of inconvenience faced due to the
: be fully ianternalized and nc public space frequency of truck movement during
! should be utilized. construction phase would be minimized by |
n g 1
| I better contro! of traffic movement in the area. |
i | Noise leveis expected {rom  the planned
I operating conditions have been assessed and
! are likely to be within acceptable levels. The |
J impacts have been mitigated by the suggested
; measures in the “air conircl and management
i section”.
i s Anti-honking sign boards are placed in the
| parking areas and on entry and exit point. The
project will be provided with sufficient road
facilities within the project premises and there
will be a large area provided for the parking of
i vehicles.
| i + Width of all internal roads (r): Minimum 9.00
; m. wide road.
|
j e Parking Details:
» Four-Wheeler Parking- 70No's
» Two-Wheeler Parking- 20 No's
[ 7. PP to provide adequate electric charging | Condition is Noted.
points for electric vehichles (EVs.)
8. Green Belt Development shall be carried out | ¢ The green area proposed is 443 m2.
considering - CPCB  guidelines including Accordingly, same will be provide as per
i selection of plant species and in consultation approved plan.
with local DFO/ Agriculture Dept. = )
L _ /hg p R _* A combination of native evergreen trees and |

e e ————

Half Yearly Compliance Report
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ornamental -ﬂ'ower_i'ng trees, shrubs and palm_s-
are planned in the complex.

e The proposed trees at site is 60 nos.
e Trees to be provided at site is 50 nos.

e Plantation Details: Species will be selected as
per CPCB greenbelt guidelines and common
species available in the proposed area.

A separate environment management cell
with qualified staff shall be set up for
implantation of the stipulated environmental
safeguards.

[ 13.

10.

11.

-Ilalerarly Compliance Report
M/s. Nirman Constructions

Separate environment management cell with
qualified staff is formed and implementing the
same.

Separate funds shali be allocated for
implementation of environmental protection
measures/ EMP along with item-wise breaks-
up. These cost shall be included as part of the
project cost. The funds earmarked for the
environment protection measures shall not be
“diverted for other purposes and year-wise
expenditure should reported to the MPCB and
this department.

The project management shall advertise at
least in two local newspapers widely
circulated in the region around the project,
one of which shali be in the Marathi language
of the local concerned within seven days of
“issue of this letter, informing that the project
has been accorded environmental clearance
and copies of clearance letter are available
with the Maharashtra Pollution Control Board
and may also be seen at Website at
http:ec.maharashira.gov.in.

Project management should submit half yearly
compliance reports in respect of the stipulated
prior environmental clearance terms and
conditions in hard and soft copies to the MPCB
and this department, on ist June and 1st
December of each calendar year.

A copy of the clearance letter shall be sent by
proponent to the concerned Municipal
| Corporation and the local NGO, if any, from
] whom suggestions/representations, if any,
' were received while processing the proposal.

| The clearance letter shall also be put on the

EMP cost has been worked out and allocated for
all air pollution devices and other facilities.

EMP Cost:
Capital Cost: Rs. 104 lakhs

0 & M Cost: Rs. 17 lakhs/ yr

newspapers. One of which is ‘Business Standard’
Mumbai dated 25.08.2022 & the other one is
given in  ‘Pratalikal’ Dated  24.08.2(:22
respectively.

Also, the advertisement is displayed on our
company’s website.

We are regularly submitting six monthly reports
to Environment Department, Mantralaya & MPCI

Yes, we noted the condition & agreeable to the
same.

The advertisement is published in wwo loeal |




E 1. | PP has to abide by the conditions stmulale(l by CUUdlUUY‘ is “”U‘d
: f‘tr:‘ﬁt(., ﬂ f\}“i(\/‘
B oh el S = . IS . R S e X Vs e ey el
] |
| 2. i applicalle consent for Bstablishment shall be ! ()btamed Consent to Establish frovn M')( B.
| obtained from WMaharashtra Pollution Control | 4 tormat1.0/1D (WPC) /UAN
! Board under Air and water Act and a copy shall No.0000150991/CE/2301001821 dated
| I be submitted 1o the Environment t Department 20.01.2023.
| before start of any construction work at the .
| s*i‘t(-‘- : AreOLany ek i Received Consent to Operate (Part)
e Formatl.0/]D (WPC)/UAN
N0.0000151329/C0/2303002386 dated
l | 29.03.2023
Copy is enclosed as Annexure [V

3. | Under the provisions of Environment | Environmental Clearance is already obtained.
Protectio ; B i a . - ;

.(}.n_)t‘m‘r‘](“l). ACt’, 1936’. lggal action sh_ll e Obtained Conseni te Establish.

| taitiateo agrinst the preject proponent il it was |
found that construction of the project has boeen
started without obtaining environmental
clearance.

4. | The project proponent shall also submit six | We are regularly submitting six monthly reports
monthly reports on the status of compliance of | to Environment Department, Mantralaya &
the stipulated EC conditions including results | MPCB.
of monitored data (both in hard copies as well
as by email) to the respective Regional Office of
MoEF, the respective Zonal Office of CPCB and
the SPCB.

| 5. | The envircnmental statement for each financial | Yes, we noted the condition & agreeable to the
|| year ending 31st March in Form -Vasis;

| website of the ('or‘lpdny by the proponent.

464

Cempliance Report

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including vesulis of monitored data on their
website  and  shall update the same
periodicaily. It shall simuitaneously be sent to
the Regional Office of MoFF, the respective
Zonal Office of CPCR and the SPCB. The
criteria pollutant levels nmiainly; SPM, RSPM,
S0Z, NOx (ambienl levels as well as stack
eniisstons) or critical sector parameters,
indicated for the project shall be monitored
and displayed at a convenient location near
the main gate of the company in the public
domain.

(.(m‘ral EC Conditiouns: -

Regular momtormg is been carried out and the
results of the same are submitted to concern
aulhorily along with the report.

'“'-a_.‘
‘}
!
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mandated to be submitted by the project | same.

proponent to the concerned State Pollution
Control Board as prescribed under the
Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the
website of the company along with the status
of compliance of EC conditions and shall also
be sent to the respective Regional Offices of
MoEF by e-mail.

6. This environmental Clearance is issued to | Condition is noted & agreeable to the same.
obtaining NoC from forestry & wildlife angle
including clearance from the standing
committee of the National Board for wild Life
as if applicable & this environment clearance
does not necessarily implies the forestry & wild
life clearance granted to the project will be
considered separately on merit.

7 The environmental Clearance is being issued | Yes, we noted the condition & agreeable tu the
without prejudice to the court case pending in | same.

the court of law and it does not mean that
project proponent has not violated any
environmental laws in the past and whatever
decision of the Hon'ble court will be binding on
the project proponent. Hence this clearance
doesn’t give immunity
to the project proponent in the case filed
against him.

i e : e . , o
8. The environmental Clearance is being issued | Condition is noted & agreeable to the same |
purely from environment point of view without
prejudice to any court cases and all other
applicable permissions/ NoCs shall be obtained
hefore starting proposed work at site.

O In case of submission of false document and | Yes, we noted the condition & agrecable to the |
non-compliance of stipulated conditions, | same. ’
l Authority/ Enviroument Department will
revoke or suspend the Environmental
Clearance without any intimation and initiate
appropriate legal action under Environmental
Protection Act, 1986.

10. | Validity of Environmental Clearance: The | Noted. Shall be as per the circulars prevailing at
environmental clearance accorded shall be | the time of granting EC.

valid for a period of 7 years as per MoEF&CC
Notification dated 29th April, 2015. | |

L)

Half Yearly Compliance Report ' Page 6
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The above stipulations would be enforced
among others under the Water (Prevention
and Contro! of Pollution) Act, 1974, the
Environment (Protection) Act, 1986 and rules
there under, Hazardous Wastes (Management
and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act,
1991 and its amendments.

Any appca’ agamst this environmental
clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New
Administrative Building, 151 Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16

Lok thc Natlonal (xreen Trlbunal Act, 2010

Halerarly Compliance Report
M/s. Nirman Constructions

Yes, we noted the condition & agreeable to the

same.

same,.

Compliance Report

Yes, we noted the condition & agreeabie to the

c
|
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Developer

M/s. Nirman Construction.

Plot bearing C.T.S. No. 738/8/1/A at Rani Sati Marg, Azad Link Road,
Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai 400097. Maharashtra

for "Shree Azad Co.Op. HSG Society"
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Nagar, Pathan Wadi, Malad (E), Mumbai 400097. Maharashtra for "Shree Azad

ENVIRO ANALYSTS & ENGINEERSP.LTD.,

HALF YEARLY POST ENVIRONMENTAL
MONITORING REPORT

OF

Proposed slum rehabilitation scheme

IFor

October, 2022 - March, 2023

Developer

M/s. Nirman Construction.
Plot bearing C.T.S. No. 738/8/1/A at Rani Sati Marg, Azad Link Road, Sanjay

Co.0p. HSG Society”

Prepared by




474 S

ﬂ ENVIRO ANALYSTS & ENGINEERS PVT. LTD.,
e n\/ | r. (NABET, NABL Accredited and MoEFCC Appravec)
CIN No-UZZ5iMH) 935FTC093129 | GST Na-27/4A ACEEL97R1ZP

B-1003,Enviro House,10th Flr, Western Edge I, W.E. Highway, Borivali (E), Mumbai-400066

Water Sample Analysis Report
Report No. - EAEPL/W/01/23/00047 Report Date - 21.01,2023

Name of Customer M/S. NIRMAN CONSTRUCTION (ALIAS M/S. NIRMAN
REALTORS AND DEVELOPERS LTD) |
“Shree Azad Co. Op, HSG Soclety” Reference = Verbal i
Site Address CTS No. 738/8/1/A Rani Sati Marg, Azad Link Road, Sanjay I
e Mapar, Pathan Wad), Malad (E], Mumbai, R | | R —_—— e |
Nat Descripti £ - |
gtuieiand Deserptionio Tanker Water Sample Collected by EAEPL Labaratory [
Sample — —
Sample quantity and
2L X 1No.PVCCan
sampling locations and EAEPL/W/01/23/00047 packing . Rl 4"
Sample Code (Near Centreside of Site) . Cool -Transported and stored at 5 °C
Sample Preservation (+ 1°C)
Date of Sampling 13.01.2023 Date of Recelpt 14.01.2023 =k
| Sampling Procedure EAEPL/LAB/SOP/02 = .
Period of Analysis 14.01.2023 to 21.01.2023 !
Report for the month Januaryf 2023 _Srs _J
Disclpline: Chemical Group Watel
l = S = = '. STESERE e i gt iy -
q Parameters Unlt Results Method ].
I e . e e e e e R ——— - - —— . — -4
%'4 NN N RN, N I S e (sserPatinw2
T(;]n' D| :o Ved Sohds J___ _n)g /I _I_ = _:1.?4‘00 i |S 3025 (Part 26342 904) Rr‘ |ff| nu-'d ZLI lv__ mlllr
Turbldity | KNTU <1.00 1S 153025 {Part 1) {! "i’_—‘l_}_ff_a_‘l. med 2 20017 ‘.'
Alkalinity '| g /1 90.40 | 5 3025 (Part 23) (1536) Reaflirmed 2019 1
Chlotides as Cl | mg /1 33.93 IS 3025 {Part 32} (1988) Reaffirmed 2019 |
Total Hardness ' mg /| ! 138.30 | 1S 3025 (Part 21) 12009) Reaffirmed 2019 |
Calcium mg /1 " 24.05 IS 3025 (Part 40) (1991‘ Kcaffn med 201 19 J
Residual chlorine _ mg /| . : ND D — | 153025 (Pan 26) 2021 ] DR L |
Sulphate mg /| 10.41 153025 (Parl 24) Sec1:2022
Nitrate mg /1 ! ND APHA 4500 NO; - B (23 Editicn) '
Fluoride mg/| } ND | APHA 4500 F-D (2274 Edition)
Heavy Metals;
Iron (Fe) mg /i ND + 15 3025 (Part 2) 2019 By
Comer() | me/ [ W ~ ssmspanaaos
Zincizn) omgsl | NG 5 [l | 153025 (Pat 2)2009 |
Il ead [Pl) omgsl ) ND:E Il lS 50’5 fuit 2) 2019 ) !
Chromium {Cr} mg /| NOD 153025 (pan 2) 2018 |
e ; End
Gl
/-,’_..-r'—-‘—\—\ Q\
(Shilph Dharn.mk B 7 NOX.
Note: 1. The resulfmentioned above refers only to the tested sample(s) and applicable parametear(s). o/ -~ d -..
2. This report is not to be reproduced escept in full, without written approval of the laboratory. g 1‘_‘_"; / | :
P il #
H b= '. ‘ J
B \ [3
L. < G Ia
¥
Vil
<&

Tel: 022-28541647 / 43/ 49/ 67/ €8 | E-mail: info@eaepl.com | Web: www.eaepl.com
Murnbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Raad (Lab) | Thane
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envir

B-1003 Envirc House,10th Fir, Western Edge II, W.E. Highway, Borivali (E), Murnbai-400066

|
]
' C!N Ne-UZEMOMH1995PTCU53129 | GST No-27AL ACECLHIRIZP

Water Sample Analy51s Report

| P‘epm" No EAEPL!W/C]/ZB/OF]M? Report Date —21.01.2023

i J
! ! Name of Customer | M/3. NIRMAN CONSTRUCI'iON {ALIAS M/5, MIRMAN ‘
1 __ A RE_l\LTUHS AMND DEV!’}OP.._R_“E LY D} S ——
||' ' “Shree Azad Co Op. HSG Suciety” | Reference - Verbal
I 57te Address ] CTS No, 738/08/1/A Rzni Sati Marg, Azad Link Hoad, Sanjay |

| 4 Nagar Pathan Warli, Matad (F, L Mumbai.

[ MNatvre and Description of

Tarker Water J CAEPL Laberstory | EAEPL Laboiatory
| Saviple - Y — = I P SN S,
i sample quantity and |
i OmIX 1N PP Bottl
Sampling locations and EAEPL/W/01/23/00047 packing ] N el .
| Sample Code {Near Centraside of Site) . Cool -Transported and stored at
Sample Preservation o -
N BT ST i N | S N P b (t1°C).
| DateofSempling _  |13.01.2023 | Date of Recelpt | 14.01.2023
| Sarcpling Procedure | EAEPL/LAB/MB/SOPALY e
! Period of f'\ndlvsll: . itsoL ‘(""i t021.01.2023 e . |
I’hport for the 'nﬂn?h o ‘ Jmu‘i. V. 1023 - o : - o __j
Discipline: Biolagicai Group: Water
] Parameters U'l t i

e
| Micm' -r-m, i ,ll ﬂ.lalv. 5
| wpN/a00m!

el {.._ . ey .~y Al sttt v s B £

'\/| N" Doml

o s amm— s —

.......................... qd......m 3

. 'S‘L‘S ENGINEERS PVT.LTD.,
\,ﬂ W

1 \-"'-"-’ .'} = h.

SER fa
Authoriat h.a_:,nal-)rrv v sy
W™ D
(bllwems nawang]’
Note: 1. The resuit me'rmoned above refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced excapt in full, without written approval of the laboratory.

Tei: 022-28541647 /48 /49 /67 / 68 | E-mail: info@eaepl.com | Web: www.eaepl.com
Mumbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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envire'

B-1003,Enviro House,10th FIr,W stern Edge ll, WE nghway, Borivali (E), Mumbai-400066

SF

ENVIRO ANALYSTS & ENGINEERS PVT. LTD.
(NABET, NABL Accredited and MoEFCC Approvec)

CIN No-UZyucumdH 1 955PTC093129 | GST No-27A2 ACEELSTR1ZP

Ambient Air Quality Monitoring Report

Report No. - EAEPL/A/01/23/00046

Report Date - 21.01.2023

Name of Customer M/S. NIRMAN CONSTRUCTION (ALIAS M/S. NIRMAN
REALTORS AND DEVELOPERS LTD)
Site Address “Shree Azad Co. Op. HSG Saciety” Reference ~ Verbal
CTS No. 738/B/1/A Rani Sati Marg, Azad Link Road, Sanjay Nagar, 1l
Palhan Wadi, Malad (E), Mumbai. |
Nat Descriptlon of |
SN B i I 2 Antbient Air Sample Collected by EAEPL Laboratory
Sample
Sample quantity and PMjyc =1%*1No. Filter paper.
P — g packing PMas =1*1No. Fliter paper. |
ing locations an
s EAEPL/A/01/23/00046 SOx = 30ml * 2 No. PVC bottle.
Sample Code ; i .
Y {Near Main Gate of Site) MOx  =30ml* 2 No. PVC bottle.
Sample Preservation Cool -Transported and stored at 5
: °C (£ 17C).
Datg of Sampling 13.01.2023 Date of Recelpt 14.01.2023 .
= . . i RS
Sampling Procedure EAEPL/LAB/SOP/01 - L 0
Period of Analysis 14.01.2023 10 21.01.2023 > [
o -t a6l =+ e e Gk ¢ o
Report for the month January, 2013 < !. ¥
. Discipline: Chemicaf i G;-oup Atmo:pherlc Pollunon b
' Environmental Conditions AR

Am&:nent Alr Temperature ( C)

Durdtlon of Momtoring

Relative Humidity (%)

| - M,

26°C 58% 8 Hours 1)
RESULTS

NAAQS |
3 METHOD ¢
Tests Parameter Results LIMITS 4
RS.PM(PMw)fug/m’) | 8028 100 up/m’ | IS 5182 (Part 23) 2006 Reaffirmed 2017 1
R.S.P.M (PM3s) (ug/m?) A 42.49 60 yg/m’ 155182 (Part 24) 2019 -
S0z (ug/m’) 29.94 80 pg/m* |s 5182 Part-2 (2001) Reaffirmed 2017 |
NOx (ug/m’) 31.66 | B8O ug/m® 1 IS 5182 Part-6 (2006) Reaffirmed 2017 f

Remark: All the mx_asured values are wnhm NAAQS Hmlts.
--------------- End - s

U_u

t\éﬁy‘“w X

Autlmru.eq blguatol ¥
(Netra Pawir] /5

-k,-'

Note: 1. The result rn-:ntlun-.—d above refers only to the tested sample(s) and applicable parameter (<)
2. This report Is not to be repraduced except in full, without written approval of the laboratory.

Tel:022-28541647 /48 /49 /67 / 68
Mumbai (HO) |

| E-mail: info@eaepl.corn | Web: www.eaepl.corm

Naapur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thare



| ENVIRO ANALYSTS & ENGINEERS PVT. LTD.
| (NABET, NABL Accredited and MoEFCC Approve d}
|

CIN No-U - 20ainaHY 99507 (005 39 | GST No-2788 ACERLGTR1ZP

B 1003, Envuo House,10th Flr, Westerm Edge Il WE. Highway, Borivali (E), Mumbai-400066

Ambient Noise Level Monitoring Report

N:\mw of Cistamepr

| Site Aderess

: E'fPl/N/m/zi/DOMQ | Report Date - 21.01.2023 i‘
| TS5, NIRFAN CONSTRUCTION [ATIAS M5, MIRMAN ! J

| BIALTORS AMD DEVELOPE ‘*‘f"D?_____ _ e )
“Siiree Nzad 0. Op, MG Sucely” | vaferance - Vernal |

(TS Me, 73&/B/1/» fiani Sati Marg, Azad Link Road, Sanjay Nagar, |
Pzlhan Wad, Maled (E), Muinbal, | |

|| ==, =
i Nature and Deseription
of Sanipte !

Moise

Sample Coliected by

|
i EAEPL Lanoratory ]
|

JJ Samplmg locations and
|| Sample Code

EAEP L/N/D.L/23/00043

Sample quantity and
packing

Not Applicable

| 1'_‘101 'ﬂlo

Dzte qf__Ret:eipt____ Sl

__! _I‘:lc-;' ﬁ-:n;f;.lf_cd-l‘..'le |

| I“utn_of_ s_amnnng
J - CAERLI AB,’SOP/(M

Nor Appliceble

m.m'\'\' 2023

amplm;v Pro"c_dure

lL Der-'\d af Ar al/sls

i P.r'\or\for tl\e sonth -

.
e ]

|
|

—

e sz = b

dw' ,;,.mc Cher‘nct;l“ . e ”.,oup AT;r\;:sphervc OBIIu:ion
s e
! = '
I ! Resuits CPCB Marms
Monitoring Locstines ! nits f o Py fos g ,'___ oo —
| Day me o ngm Ty n? oo Ddf B ___i_ __ Night
54.2 i 41,4 5t ! 45 l
| Wear Main gata of site T g 55 | . as l-
ii_Nc «ar Backside of site ) ‘ dR(A) Len. 51.7 ' 441 55 | a5 J
||. Near Site omce | dB(A) Leg. 54.3 41.4 55 { 45 |

Rem..! T he 13isc Ipval wat, o’uerwd to ve within CPCI:. {imit at all |0Cdtl0n$ excapl at nea' mMain gate of sita.

P TT T MIE S — L 'y = T —

& ENGINEERS PVT. LTD,,

Authorl:ed g!gndwry'
(Netra Pawa\*} :
Notf- 1, The result me -\.'umed above refers only to the tested 5ampm(s) and applicabie parameter(s).

2. This repart1s not to be reproduced eaceptin full without written approval of the laberatory,

Tel: 022-28541647 / 48/ 49/ 67 / 68 | E—mail'info@eaepl com | Web: www.eaepl.com
Murmbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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ENVIRO ANALYSTS & ENGINEERS PVT. LTD.

!5e nv | r‘ (NABET, NABL Accredited and MOHCC Appmved)
CIN No-UZdiiAH | 995PTCH931 79 | GST No-27AAACEESD7R1 2P

B-1003,Enviro House,10th Flr, Western Edge 1l, W.E. Highway, Borivali (E), Mumbai-400066

Soil Sample Analysis Report

Report No. - EAEPL/S/01/23/00043 Report Date - 21.01.2023

Name of Customer

M/S. NIRMAN CONSTRUCTION (ALIAS M/S. NIRMAN
REALTORS AND DEVELOPERS LTD) W)

Site Address

“Shree Azad Co. Op. HSG Soclety” Reference - Verbal
C7S No. 738/8/1/A Rani Sati Marg, Azad Link Read, Sanjay Nagar,
Pathan Wadi, Malad (£}, Mumbai.

Nature and
| Description of Sample

sail Sample Collected by | EAEPL Laboratory

l Sampling locations
and Sample Code

__Date of Sampling
Sampling Procedure

| 13012023 L | Date of Receipt | 14.01.2023

. - Sample quantity and .
* EAEPL/S/01/23/00048 packing 500gm X 1 Zip lock bag

(Centreslde i Sample Preservation | Transported & &_st_c;red in ur\}?ea __1!

EAEPL/LAB/SOP/03

_Perigd of Analysis

| 14.01.2023 t0 21.01.2023

Report for the month | January, 2023
v Dlscipllne Chemical Group: Soll & Rock
[ .+ . Parameters Unit | 0 Results ! _ " “Methods b
s LR 7.41 " T5 2720 (Part 26011957, Reaffirmed:2021 40 o
CElectrical Conductvity | wSfem | 38650 IS 14767:2000, R=q£ﬁri1§lT021:_:___ g,
Organic Matter % a8 152720 (Part 22) - 1972 (Reaffirmed 2020, |
Tnta]‘!(.jel_clhai Nitragen mg/k_g___ | 8403 1S 14€94:1999 (RLa‘flrmed 2019) e b
P — ; - 15 2720 {Part 02):1973 l
) i = - | (Reaﬁlrrqia_Z_E)ZO) Oven drying method il
Witter Holdmg Capacity % 35.09 " EAEPL/LAB/SOP/S0IL/10 |
“Avallable Eho_sqp..orus 0 me/ka  + 1.63 CEAEPL/LAB/SOP/SOIL/LL . e
Calcium T meke 218611 | EPA 9080 o ]
Magnesium pl B —_mg/kg 1 127.70 EPA 908C S _i_
 Chlorides |  mg/kg 101.72 EAEPL/LAB/SOP/SOIL/03 ___"—_'H‘i
Sulohate ma/kg 2994 1S 2720 (Part 27) 1977 Reaffirmed 2020 1
“Potassium (%) 1_' ”"ng/kg 112164  EPA30S0B ol " |
Csodium (Na) g rng,r‘ =1 . ames.. . fEemmosos . . )
Heavy Metals: ) [ e |
Copper ] /g T 9308 TEPA3050B : :
— 1 meke | e1s376 | rPasosos |
LUy e el e e — . H
5887 EPA3050B - ﬂ

nulhorm!dSignatm’%
(Netra Pawar)-__ " _{;/
Note: 1. The result menlioned sbove refers only to the tested sample(s) and applicable paramater(_s)__ - iy
-:“ Lt -3, Thisreportis notto be reproduced except in full, without written approval of the laboratory.
"/./.‘J f":': r"‘l-q ‘:'-‘
x/ S h-"'J J\‘\- .
o> " .\
’ ."_'f
'/.:‘ b} }JI_ Wy
IC‘ ] .'.-_ r,_’_f ) ' A \'k
| o : A" by 39 / n = LR —_ = A .
':) 9 " Y, 1 fﬁ“" . -'8941647/ L5/49767 /68 Fmail infemeaep corn | Web wwweaeplco
kg o0 Mumbai (KO | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
U T N/ : L
E!g.:_i‘ . - s — s oa rrmo =

T
"\\ "‘.’ JAT ™A

A, -~ e
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:’:?‘ *@VE r'e

B-1603 Fnviro Hou%e, Oln FlIr, Western tdge i, W.E Highway, Borivali (E), Murnbai-400046

| ENVIRG ANALYSTS & ENGINEERS PVT. LTD.
| NABET NARL Accradited and MoFFCE Approved)
|

CHN N U200 T 9252100921 2y | GST HO-27ARALECIIT R 4P

Water Sample Analy Sis Report

I Rf"por. Now. - EAEPL/PM/NRPL/W/08- 02/11/2022 Report Date -15.11.2622 ‘i

5 -t /5. NISMAN CONSTRUCTION (ALIAS M/S. NIRMAN f

| ks | REALTORS AND DEVELOPERS LTO) 1 f a

: : it Co. 09, HSG Sctiety” ! Refarance ~ Varbal

Poite Adaress ! PAR/RSLIA Reni Sati Mzerg, Azaid Link Road, angay | i
H {]
| i

P cir, Pathadin W, talad [E], V\

| Mature and Dz scr-'\tmn of |
v i Tan'er ‘Water Sample Collected by thoPL Labaratery

'. zple

i
—— ] — I _— |
| | Sample quantity and | 2 L% L Na. 7 -~ f
: . LXLNa PVCCa
| Sampling locations and PM/W/08-02/11/22 packing S G el o {
| Sampie Cove (Near Centreside of Site} : Coei T ranspcrted and stored at 5 °C
1 I Sample Preservation .
| Date of Recelpt | L e J
]

_--(.1 00
T 8bls
Jl‘i; .r ant zl} {((‘L'J} Reaffirmed 2000
l.) 3023 (Part 40) (1991) Reaffirmad 2019
| Rescualciiorine | '_7:71@57_'_!'_'_"_.['. N0 TS 3025 (Part 26, 2018 ]
| Sulpiiate me /1 - 8.1 15 3026 (Part 24) 52c1:2022 '
itran ) Y I ND [ APHA 4507 NO; - B (23' Edition)
voride | mg/l ND " APHA 4500 F-D (23 Edition) -
;_Fpa\n,r Metals: T __;T:‘_:_
{wontre) | mg/l | ND [ 15 3025 (Part 2) 2019 -
o T ND 15 302 (Fart 2) 2018 ,
! Zine e mgfl o o T art 2y 2019 —
i Le ,|'1?L,, - T Taai ) [ T S 3 )rnzbtqu—__L)_oE' T
!l _l-l\TOl Jium (Cr) mg /| ___‘ - [_ T . 15 3325 IPast 2) 2019 S _“:!

For Ii};’ca‘[va

\tﬁc)

Anthorizéd SJL,DdeJI y
(Shilpa’ lJ!iamanRar} .
Note: 1. The result mentioned above refers only to the tested sample(s) and applicable parameter{s), |
2. This report is not to be reproduced except in full, without wrilten approval of the Iaboratory.;

Tel: 022-28541647 /48 / 49/ 67 / 68 | E-mail: info@eaepl.com | Web: www.eaepl.com
Mumbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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o ' ENVIRO ANALYSTS & ENGINEERS J\{T._LTD.
ffe nV I r (NABET, NABL Accredited and MoEFCC Appraved)
CIN No-U22¢00MH1995PTC093129 | GST No-27AAACEE597R1ZP

B-1003,Enviio House,10th Fir, Western Edge I, W.E. Highway, Borivali (E), Mumbai-400066

Water Sample Analysis Report

Report No - EAEPL/PM/NRPL/W/08-02/11/2022

| Report Date -15,11.2022

Name of Customer

M/S. NIRMAN CONSTRUCTION (ALIAS M/S. NIRMAN |
REALTORS AND DEVELOPERS LTD)

Site Address

“Shree Azad Co. Op. HSG Society” Reference - Verbal ~

CTS No. 738/B/1/A Ranl Sati Marg, Azad Link Road, Sanjay
Nagar, Pathan Wadi, Malad (E), Mumbai.

Nature and Description of
Sample

Tanker Water EAEPL Laboratory EAEPL Laboratory

Sampling locations and
Sample Code

an.y

Sample quantity and
PM/W/08-02/11/22 packing
{(Near Centreside of Site)

500ml X 1 No. St. PP Bottle

Cool -Transported and stored at

Sample Preservation 5°C (£ 1°C).

Date of Sampling

07.11.2022 Date of Receipt 08.11.2022

Sanpling Procedure

EAEPL/LAB/MB/SQP/17

Perlod of Analysis

08.11.2022 tn 15.11.2022

Repoit far the month

| November, 2022

DiscIpline: Blological

Group: Water

Parameters Unit Results ] Method j
—Mlcroblolog_lcal Analysis: - ] _T i
Califorms MPN/100ml | 240 "is 1622:1981 Reaffirmed (2019) |

E col _MPN/I0OmI 240 (15 162211981 Reaffiimed (2019) |
R = AR I 1) 1 P ettt sy

s

For M/s. ENVIRO ANALYSTS & ENGINEERS PVT. LTD,,

(Shweta Somawane]:.- ==

e

oy -

| Vol

Note: 1. The result mentioned above refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced escept in full, without written appraval of the laboratory,

Tel: 022-28541647 / 48 / 49/ 67 / 68 | E-mail: info@eaepl.com | Web: www.eaepl.com

Mumbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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| ENVIRQ ANALYSTS & ENGINEERS PVT. LTD.
(NABET, NABL Accredited and MoEFCC Approved)
CIN No- UZE00MH 1995PTC0G3179 | GS7 No-27AAACESLS 7RI ZP

B-1003,E

nviro House,10th Flr, W’ustel n Edge I, W.E. Highway, Borivali (), Mumbai-460066

Ambient Air Quality Monltormg Report

] Report No. - EAEPL/PM/NRPL/A!DS 01/11/2022 '

[ Report Date - 15.11.2022 1

_____ M/S. NIRMAN CONSTRUCTION (ALIAS M/S. NIRMAN '

REALTORS AND DEVELOPERS LTD)
“Shree Azad Co. Op. HSG Society”

CTS M. 738/B/1/A Rani Sati Mai g, Azad Link Road, Sanjay Nagar, !
_Pathan Wad), Malad (£}, Mumbai, i

| Name of Customer

"Snte A&dress

Nature and Description of

Reference - Verbal

Ambient Air Sample Collected by EAEPL Laboratory |
- —— S il 7l
‘ Sample quantity and BMp =1%1 No. Filter paper.
— i packing PMazs =1 *1 No. Filter paper.
Ir .
ol e PM/A/08-01/a,b.c,8/11/22 SOx  =30ml* 2 No. PVC bottle.
Sampie Cede ;
(Near Main Gate) | NOx __=30ml* 2 No. PVC bottle.
e LS =
| Sample Preservation Coal ‘lransported and stored at 5 ]

[_ . | { 1 CEL

o733 2002

Date cfbampli W8,

% Samaolir h.,t?’:ocndure

|
| Mran of Analysm

Report for tha mor'h

= S— T r—— T

),
08§.11. 7022 g

| ESEFI/LAB/SOP/OL
08.11.2022 t0.15.11.2022

Novem ber, 2022

e i

e s ———— e e

(:ro.Jp Atmosph eric F‘oihmo n

e — —= i =

Envircnmental Cona

i ;‘”- s

| ent A.n 1r~ p aturc {°f) Relatlve Humlidity 6) Duration of Monitiring |
G SERL RS S S o 2 = _ o
I 30°C 56% 8 Hours
e s e S | 1T e et =
| RESULTS
I NAAQS
!! asts Par sult THOD
i Tasts Parameter Results LIMITS METHO
R i i i i —— e e L
i_R_.S_.RM (PNiso) (pg/m?) 71.58 100 ug/m* 155182 (Part 23) 2006 Reaffirmed 2017
| R5F.M (PMa5) (ug/m) 21.25 60 pg/m® | IS 5182 {Part 24) 2019 _ ‘_l
i 5 ,’;w{m’) 20.63 80 yg/m® 15 5182 Part-2 (2001) Reaffirmed 2017 !
| NOx fug/m?) 25.97 80 pg/m’ l iS 5182 Part-6 (2006) Reaffir med 2017 _J
Rc*nurk Ail tha mea\urad v.,luw ara vuthm NA '\QS 'lmll'

NP e o End - -
For M/s. l’hwm} nNM.YSTS & ENGINEERS PVT LTD,, y

‘-',

| e

?: ' o J {

@ - g
Authorizt _‘ﬁignatary
(Netra Pawm! R :
Note: 1, The result mr»nl.muj above refers only to the tested sample(s) and applicable paramete(s). /
2, This report is not to be reproduced escept in full, without wiitten approval of the laboratory.

Tel:022-2854164/ / 48 /49 /67 / 68 | £-mail: info@eaepl.com | Web: www.eaepl.comn
Mumbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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| ENVIRO ANALYSTS & ENGINEERS PVT, LTC.

e nV I r. (NABET, NABL Accredited and MoEFCC Approved)
CIN No-LZZ00MH1995PTC053129 | GST No-27A8ACESL57RIZP

B-1003,Enviro House,10th Flr, Westain Edge I, W.E. nghway, Bonvall (E), I\/\umbai—40|i)066

Ambient Noise Level Monitoring Report

Repor{ No. - EAEPL/PM/NRPT/'N/OS-04/11/2022 R“epcrt Date - 15.11.2022 i
Name of Customer M/S. NIRMAN CONSTRUCTION (ALIAS M/S, NIRMAN ;

| | REALTORS ANI) DEVELOFERS LTD) . &l ii
Site Addrass “Shree Azad Co. Op. HS5G Sacisty” Reforence ~ Verbal i

L cisne 73878/1/A Rani Sati Matg, Azad Link Road, Sanjay Nagar, i

o ' Puthan Wi, Malad (€], Muntheal, — o —— —1

Nat d i
Ahureiandibescrbtion Noise Sample Collected by EAZPL Laboratory i

of Sariple [ B . ; S —ue = |
- " bl « , |

! Sampling locations and PN/N/OS C4/11/2/ Sample quantity and Not Applicable Il
Sampie Cude 13 packing - B S

) E Dau._of_‘iampling ____E@J,ZOL)? - | Pate of Receipt Ir\!c_)_t_ Applicable )
| smnpﬂm. Procmure __ EI\F”L/ AB/SOP/ Oq - - - D __f'
| Period of l\nalyns Not Apelicable F

:.I«r;gq'ﬂ'rrth( month l l\rm,“-oc. zu_”_

T e vy e e

Discipiine: t’hemlcvu

i e e etk htThettobin el S L. X e i et o S By
W T . ' . Rasults CPCR hurins :
*lonitoring Locaticns | Uniits —— et R e Y

- N L " DayTime [ NightTime _ day | Nightes . &

Nur .,u ntiesicde of site i dn\m leq | A Q i 43.1 | 58 i 45 I ﬂ

| Near hiain gate of site | a8(Alieq | S48 | 458 35 -, A% [
flhﬁhw ige of =lfu | dBIA) Leg. 53 4 44.9 55 ! as

Néar Bl'e Ornce f d3IA) Lea. 54,2 ] 438 55 _J 15 t

Remerl. The noise *vel was ob;' IVC‘d to be vithin rP(.B imet at-all tocations.

e e e i S ——— < | B Yq PRV RIS R A b

For M/s. L '\.[Vﬂ{h ‘\N,UYS‘Q E"'GH\F“RS PVT.LTD,,

(\Jeu a Pdw'ﬂ) I

=15 oply o the tastea f.arziolr:(;) 2ad 3"pl|"ah|n pmme! H a)

Noge . The uas.xl'. meniiied 5o

2 This reprt e cat Lo be repeodsd eneog foib witheut it s asarnval of Yie rhoiatoy

i I ‘;’}\'g»//

Tel 02228541647 /48 /45 /67 / 65 | E-maii: infedeaepleorn | Web: wwiv.eazplior
Murnbai (HO) | Magpur | Pune | Nashik | Tarapur | Mira Road (Lab) | Thane
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ENVIRO ANALYSTS & ENGINEERS PVT. LTD,

éﬁ ‘W\ f ‘1‘ | INABT, NABL Accredited and MQFFCC Approved)
1 hlrﬁbfr o

‘I
. tr. ! SR RN 7N D

V7 AAACE

S SR 05312y I GST G- 2745

L0

B-IQ(__J),EH‘HII'O IHouse; 10th Fli, Western I th || W'...‘ gl way, Borivali (r> r\/\umb |-4rn Wi

Soil Sample Analysis Report

[ Report No. - EAEPL/PM/NRPL/S/08-03/11/2022 —[ReportDate-15.11.2022 ]
|" I e e 5 o M/S. NIRMAN CONSTRUCT!ON {ALIAS M/5. NIRMAN “
REALTORS AND DEVELOPERS LT[2) i
j N S “Shree Azad Co. Op. H5G Society” Reference — Verbal :
ite Addrass TS No. 738/B/1/A Rani Sati Marg, Azad Link Road, Senjay [ f.
I | Nazar, Pulhan Wadi, Malad [E], Mumbai. i e f
!| s ‘ Sci! Sample Collected by | EAEPL taboratory |
Di"'ﬂllpt”)n of sawiple |~ » ) R |
i' Sampling locations | ZAFRL/S/CR-03/11/22 :i:':(‘::;"‘“a“m‘y i ’ 5Q0gm X 1 Zip lock hag i
i f‘f‘f_'qalﬂlj’c Code N ‘.___ “_si(_k;ide of SBr_e)__“_ Saniple P_;e';er_x;ﬁon I lronS[ ortec, & <tored in ury‘;’_ﬁ;_- _______ ||
|.__1)_3_t£_q_f5.m3pling, | 07.11.2022 Date of Receipt | ]__ 08.11.2022 il 1
| Sampling Procedure EAEP!/LAR/SOR/03 . _j
ﬂ?&-i—pu‘p!Armly??ém' | 08.11.2027 t0 15.11.2022 Py e e R R R e
” Repurt for the month | Novemher, 2022 ] = P
v '““scipline-Chs«micsl T Croup E_:al&R::;'w“»W‘wmm_—
| Farameters "MWT Unie IHH" Resuits 0 Methods ]
Lot T ias T e a0 (ean 2614987, Reafu medzozt |
; Mieciricai Conductivity : us/im i 474,22 H x47b7 S0R0, 0, Reaff: rmed:20321 i
Vovesgichatter [ % R e 152720 (Part 22) - 1972 (Reaffirmed 2 2620)
i f"|"§-1_.1_l.:|"mi;;_-;|_-"“ ' ‘mn*/l’g ] ey £12.36 | 15 1 1584: Lm)mnafhnn 2d 2619} ‘
| 15 2720 Par C2):1072 }
E S BsHE l s it 1 " r?i)”v) O/\ en ot ving ethog !
’ Water YoldingCapecity [ s T Ay T EA.’ZDL/LAH/NUP/QO'L, R |
availatle Phosphaius | nig/kg R R sAEel/LAa/sop/soiLil i
Ldlcmm e mp/ke | 2068.32 | EPASOB0 I
| Magnesiom T mglkg. 11245 EPAS0B0 i __”______:_4
[ Chlorides | mg/kg \ 93.99 I EAEPL/LAE/C-()D/SO L/03
| Saphate | nafkg % 2862 152720 (Pant 27) 1977 Reaffirmed 2020 :
Potassium (K) | ”_-ET;-'gT/'kg-__T—lOGB-,Eg_ T EPA30508 =
| “Sodium (Na) | meke | 412,38 EPA3050B W |
Heavv Meatals:
Copper mgke | 9865 | £PA 30508 N
ron mg/kg 4 60571.50 | EPA 30508
Lead o malkg | 846 EPA 30508 a D N
Zine _ mgfke | 57.26 REEED i J

Auth‘]tmzed blgnarory Fe el

(Shilpa’ miamankar] W SN Y {;Q

Note: 1. The result mentioned ahave refers only to the tested sample(s) and applicable parameter(s). P ﬁ‘-\ A Y [
2. This report is not ta be reproduced eacept in full, without written approval of the laboratory. / b O \k f

iel: 022-28541647 /48 /49 /67 / €8 | E-mall infageaepl.com | Web: wwweaepl com *
Murnbai (HO) | Nagpur | Pune | Nashik | Tarapur | Mira Road (Lab) lThane

e e : R W — |
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Government of India
Ministry of Environment, Forest and Climate Change
s (Issued by the State Environment Impact Assessment
e Authority(SEIAA), Maharashtra)

To,
The Partner

M/S NIRMAN CONSTRUCTIONS ( ALIAS M/S NIRMAN REALTORS AND
DEVELOPERS LTD)

14, Nayan Sagar Apartment, old Nagardas Road Andheri E, Mumbai -

ENVIRONMENTAL
CLEARANCE

400069
N Subject: Grant of Environmental Clearance (EC) to the propesed Project Activity
> under the provision of EIA Notification 2006-regarding
©
Iy

Sir/Madam,

ental Single-Window Hub)

Thig is in reference to your application for znvironmental Clearance (EC)
in respect of project submitted to the SEIAA vide prcposal number
SIA/MH/MIS/226127/2021 dated 25 Aug 2021. The particulars of the environmental
clearance granted to the project are as below.

3

sive Facilitation by Inter

| 1. EC ldentification No. EC22B038MH125607
I 2. File No. SIA/MHIMIS/226127/2021
U) 3. Froject Type New
LLY 4. Category B2’ : e
> 5. Project/Activity including 8(a) Building and Construction projects
(=] Schedutle No.
m & I: €. Name of Project S.R. Scheme prajent undger Reg. 33 ()
mz 50§ of DCR 1991 on plot pearing C.T.8. Nc.
L N ‘ 738/B/1/A at Rani Sali Marg, Azad Link
‘o T I Road, Sanjay Nagar, Pathar Wadi, Malad
e R (E), Mumbai-400097, Maharashtira tor
T b “Shree Azad Co.Op. HSG Society” by M/s
c 9 Nirman Constructio
"? G 7.  Name of Company/Organization  M/S NIRMAN CONSTRUCTIONS (
v 2 ALIAS M/S NIRMARN REAL TORS AN
= § DEVELOPERS L. TD)
% o 8. Location of Project Maharashtra
& € 9. TOR Date N/A
S
Q,
e
The pioject details along with I(‘HTT‘R and conditions are appended herewith irom page
no 2 onwards. T
7 o\
vf '}r’ - . "‘~‘ '.'r \'.\‘
v/ 7 “we N
Y o Y
0 1Q) 7, Y, \ )' i\ (e-signed)
f'[ Q{7 Lo % 1Mamsh.z Patankar Mhaiskar
Date: 10/08/2022 {' < " e s N, f.{;l‘ Member Secretary
\ -\ R A SEIAA - (Maharashtra)
WIS &7y 4

o e h O
“‘-:;_! ."_\,' D\ P\__J,f:/

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC lzentification No. - EC22B038MH 125607  Fiie No. - SIA/MH/MIS/226127/2021  Date of issuc £:C - 10/08/2022 Page 7 ol Y



\ A

40 ¢ ebeg ™

&é

ho)

2¢02/30/01 - DA enss|ja&ieq)  120z/L2L9¢Z/SIN/HIN/YIS - ONSIld 20967 L HINBE0G2ZDx - "ON Uoleolijuap| 03

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTBORITY

No. SIA/MH/MIS/226127/2021
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s Nirman Constructions

(Alias M/s Nirman Realiors and Developers LTD).,

C. 1.8, No. 738/B/1/A at Rani Sati Marg, Azad Link Road,

Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai

Subject  : Environment clearance for S.R. Scheme construction project under Reg.
33 (10) of DCR 1991 {for “Shree Azad Co.Op. HSG Society” on plot
bearing 'C.T.S. No. 738/B/1/A at Rani Sati Marg, Azad Link Road,
Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai by M/s Nirman
Constructions (Alias M/s Nirman Realtors and Developers LTD).

Reference : Application no. STA/MH/MIS/226127/2021

This has refercnce ‘to your conzmniization on the. above-mentioned subjest. The

2" meeting under screening category & {a) 82 as

proposal was considered by the SEAC-2 in its 162
per ETA Netificaiion, 2006 and re¢ommend to SEIAA. Proposal then considered in 246" (Day-2)

mecting of State Level Environment Impact Assessment Avithority (SEIAA).

T Brief [rlfoumuor' of th(, project submitted by you is as beiow:-
8, nf‘%h"“i.]-l?t-(m _ Y T T CE IS S e = i)
i No l
T Plotarea Gamy [4ps000sgm T
2. | FSI(sq.m.) | 12,493.20 sq.m.
2, |NonFSI(sam) | 13,892.88 sq.m.
i Proposcd built-up arca | 26,386.08 sq. m. O

FSl + Non FSI
[ (sq.m.)

5. | Building configuration 1 composite Configuration Height
Building/Wing

Rehab  Bldg (C | Ground+lstto 15th (pt.) | 50.30 m
wing) Upper floor
Sale Bldg (A & B | Stilt+1stto 2nd podium+ | 65.80 m
wing) 3rd to 20th upper floor

6.| No. of Tenements & | Rehab Bldg (Wing C)

Shops Residential - 168 nos

Shops- 30 no.
School & Balwadi- 10 & 2 No.
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1 Sale Rldg (A & B win wing)
Residential - 178 nos

Shops- 4 no.
Offices- 2 No.

7. | Total populatlon

Residential: 1402 nos

School & Balwadi: 578 no.

Shops & offices: 133 no.

Total Population is expected to be 2112 No’s.

Waste quart.iios

8. | Water requirement | 223 CMD '
(CMD)

CR ScWége-““-g-en_ef:.;itiol1 192CMD . y = | |

| ©MD). | |

10{ STP  Capacity & | 3 STP of capacity 100, 95 & 25 CMD with MBBR 'i"?c_k.'h_(ii&g:ym”[
Technology

11 STP Location | Belaw Ground X e ey

12| Total Solid Bio- degradable waste: 505 Kg/day i

Non- degradable waste: 408 Kg/day
Total Solid Waste Generated )‘ ’% Ks‘/aav

R.G. Area E}_s'q.,m.

Required - 288.20 sq. m
Proposed - 443 sq. m

Power requirement

| Operation phase:
| Source: 1TATA/Adani
‘ Connected load: 1220 kW

|

|

Demand load: 976 kW i

15| Energy Efficiency | Rehab wing: Total encrgy savings: 25%, through solar 9 % |

Sale wmg Iotalencng savings: 24%, tlnoug,hmlm 5 Za \

16/ DG Seis Capacities | Ix IS0KVA. B T p———y T

| 17| Parking 4W & 2W | 4-W: 70 Nos. R O !
2-W:20 Nos:

18] Rain water harvesting | Rehab- 32 cum/day r y ‘

| scheme Sale-26 cum/day ‘

']9 Pm]ecl Cost ((,1) 'Rs_. 62 Crores kN :

20/ BMP Cost (Ine Judmu | Capital Cost: Rs. 370 lakhs I :

DMP cos) 0O & M Cost: Rs. 3! lakhs |

21 CER  Uetails  with |- 4 ‘

justification if any.... | |

3. Proposal is a new construction project. Proposai has been considered by STIAA in s

246™ (Dey-2) meceting and decided o accord Bavironment Clearance to the said project under the
Y ) I

provisions of LEnvironment Impact Assessment Notification, 2006 subject to implantation of

following terms and conditions-

Specific Conditions;
A. SEAC Conditions-

1. PP to submit 10L/10A/Concession Documeni/Plan Approval or any other form of

documents as

1.I]P]I|:t;§

thle clarifying its conformity with local planuing rules and
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é% provisions as per tie Civenler dated 30.01.2014 izsued by the Bnvironment
Department, Govt. of Maharashtra.
2. PP to obtain following NOCs & remarks as per amended plan:
a)Water NOC; b) Sewer Connection; ¢) Sterm Water Drain.
3. PP to obtain INOC of concerned authority as project falls within the ESZ of Sanjay
Gandhi National Park.

4. PP to subinii revised cross section of UGT for sale building and ensuze that top of the
LIGT should be 6 inch above the ground level.
5. PPtorelocate proposed portable STP from drive way.

6. PPtoprovide 1.5 Mtr. parapet wall around the tanks of STP which are open on ground.
7. PP to plant trees as per Tree NOC received to the project. PP to explore to increase tree
density in the proicct. :
2. hElad Conditions-
i. Planning autherity tc ensure that OC shall not be issued to the project till PP obtains
necessary SGNI NOC.
2. PP to keep open space unpaved so as to ensure permeability of water. However,

whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as 10 allow effective five tender
mavenent.

3. PP to achieve at least 5% of total energy requirement from solar/other renewable

SO0TCES,
4. PP Shall cominly with Standard 2C conditions mentioned in the Office Memoranduem
issued by MoEF& CC vide F.N0.22-34/2018-1A.11 dt.G4.01.2013.
3. SEIAA after deliberation decided to grant BC for - FS1 -12493.20 m2, Non I SI-
138%2.48 M2, Total BUJA-26386.08 2. (Plan approvel

No.SRAENC23T3/PN/PT/AP, dated-16.06.2021)
Lenera] Conditinns: -
a) Copstiuction Mhase :-

f. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

II. Disposal of muck, Construction spoils, including bituminous materiai during
construction phase should pot create any aaverse -effeect on the neighbouring
communities and be disposed tuking the necessary precautions for general safety and
health aspects of pecple, only in the approved sites with thie approval of competent
authority.

III. Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Poliution

Control Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the counstruction phase should be
ensured.

V. Arrangement shall be made that waste water and storm water do not get mixed.

VI Water deinand during construction should be reduced by use of pre-mixed conereteg
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curing agents and other best practices.

VII. The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

IX. Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

X. The Energy Conservation Building code shall be strictly adhered to.

XI. All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

XII. Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the arca is protected and
improved.

X1I1. Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

XIV. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
FEnvironment Clearance.

XV. The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards. A= ]

XVI. PP to strictly adhere to all the conditions mentioned in Maharashtra (UrbaggAi‘cas’)
Protection and Preservation of Trees Act, 1975 as amended during the validity of

: Environment Clcarance, &

XVII. Vehicles hired for transportation of Raw material shall strictiy comply the emission

SRR norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

XV, Ambient noise levels should contorm to residential standards both dunieg day and
night. Incremental polluiion loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform o the
stipulated standards by CPCB/MPCB.

X1X. Dicsel power generating sets proposed as souice of backup power for elevators and
common ared illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The licight of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

XX Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phasc:-

. .. L a)The solid waste generated should be properly collected and segregated. b) Wet waste
"_H—,—&;j‘é“x? \ should be treated by Organic Waste Converter and treated waste (manurce) should be
TG
N\

Witilized in the existing premises for gardening. And, no wet garbage will be dispesedd
(&R




489

6 ic 9 obed ¢e0c/80/0L - O anss| o 818 | 202/LCIIZT/SIN/HNAYIS - ON 8Iid 209521 HINBE092e DT - 'ON Uolesyuap| O3

9/0 outside the premises. ¢) Dry/inert solid waste should be disposed ol te the approved
sites for and filling after recovering recyclable material.

II.  E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

III.  a) The insiallation of the Sewage Treatment Plant (STP) should be certitied by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycied/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures shouid be made to mitigate the odour problem from STP. b) PP to
givel 00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
Jeast 50 % of water, Local authority should ensure this.

IV. Project propenent shall ensure completion of STE, MSW disposal faciiity, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or alictment
will be given unless all above said environmental infrastructure is installed and made
funciional inclading water requirement.

V. The Oceupancy Certificate shall be issued by the Locat Flanning Authority to the
croject only after ensuring sustained availability of drinking water, connectivity of
sewer line to the preiect site and proper dispesal of treated water as per environmental
USNLE

VI.  Traffic congestion near the entiy and exit points from the roads adjoining the propose:! .
project sits must be avoided. Packing shouid be felly internziized and no public space
sheuld be utifized.

VIL PP provide adequaie electric chaiging points {or 2lectiic vehicies (EVs).
VI Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agricultare Dept. -

IX. A separate environment management cell with qualificd staff shall be set up for
implementation of the stipulated environmental safeguards.

X.  Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
no: be diverted for other purposes.

XL The project management shall advertise at least in iwo Joeal newspapers widely
circulated in the region around the project, oue of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at parivesh.nic.in

XL Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the preposal. The clearance letter shall also be put on

s
’ e
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the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultancously be sent to the Regional Office of MoFEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-

L
II.

i

V.

N

VIL

PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted tc the
Environment department before stai: of any construction work at the site.

Under the provisions of Environment (Proiection) Act, 1986, legal action shall

be
initiated against the project proponent if it was found that construction of the project
has been siarted without obtaining environmental clearance.

The project proponent shall also submit six monthly reporis on the status of
compliance of the stipulated EC conditions including results of monitored data {(both
in hard copics as well as by ¢-mail) to the respective Regional Oflice of MoEF, the
respective Zonal Office of CPCB and the SPCB.

The environmental statement for each financial year ending 3 1st March in Form-V as
is mandated to be submitted hy the project praponent to the concerned State FPoilution
Control Board as prescribed under the Environment (Protection) Rules. 19886, as
arnended subsequently, shall also be put on thic website of the company along with the
status ol compliance of 1EC conditions and shall also be sent (o the respective Ri:gional
Oflices of MoEF by e-mait.

No further Exparsion or modifications, other than mentioned in the LIA Notitication,
20006 and its amendments, shall be carried out without prior approval of the SEIAA.
[n case of deviations or alterations in the project proposal from those submiuzil o
SEIAA for cleavance, a fresh reference shall he made to the SEIAA as applicable o
assess (he adequacy of conditions imposed and o add additional environmiental
protection measures required, if any.

This enviroimmenial clearance is issued subject to obtaining NOC from Foresuy &
Wild life angle including clearance from the standing committee of the National Roard
for Wild 1ife as if applicable & thils envirosment clearance does not necessarily imphies
thot Forcstry & Wild life clearance granted to the project which will be considered
scparately on merit,

L09GZLHINBE0EZZD3 - 'ON uofjealiiuap] O

4. The environmental clearance is being issued without prejudice to the action initiaied under

EP Acl or any court case pending in the court of law and 1t does not incan that projeci proponent

has not violated uny environmental iavws in the past and whatever decision under 3P Act or of the

Hon'ble court will be binding on the project proponent. Henee this clearance does not pive
immunity (o the project proponent in the case filed against him, if any or action initiated under 121

Act.

-

5. This Environment Clearance is issued purely from an environment point of view wichout

prejudice 1o any court cases and all other applicable permissions/ NOCs shall be obtained befere
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2 starting proposed work at site. :
6. In case of submission of false document and non-compliarce of stipulated conditions,
Authority/ Environment Department will revoke or suspend .the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989.and its amendments, the public Liability Insurance Act, 1991 \and its
amendments. e

9. Any appea) against this Erivironment clearance shall lic with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Gpposite Council
Hall, Pune, if preferred, within -30 days as prescribed under Section 16 of the National Green
‘ribunal Act, 2010. :

W

« s Manisha, Patanka ¥ 3 lﬁwf f)\!},irﬂv'
(Member Scf:rclalif\f Q-i{,k.’\)
Copy 1o :
1. Chairman, SFIAA, Mumbai.
. Scerctary, MoX) & CC, 14~ Division MOEF & C
. Member Secretary, Maharashtra Poltution Conirol Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Cellector, Mumbai Suburban,
. Commissioner, Municipal Corporation of Greater Mumbai
. CEO, SRA, Mumbai.
. Regiona! Officer, Maharashtra Pollution Control Board, Mumbai.

LW do

o« ~J N
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706,24010437

Kalpataru Point, 2nd and

Fax: 24044532/4024068/2023516 R 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in R Cinema, Near Sion Circle,

Email: jdwater@mpcb.gov.in “mﬁﬁ Sion (E), Mumbai-400022
Gy

infrastructure/RED/L.S.1
No:- Fermat1.0/jD (WPC)/UAN No.0000150991/CE/2301001821

To,

Pate: 20/01/2023

M/s. Nirman Constructions (Alias M/s 8\ . 4@
Nirman Realtors and Developers LTD), ':5

“Shree Azad Co.0p. HSG Society” ,C.T.S. &\t{:
No.738/B/1/A at Rari Sati Marg, Azad Link i s
Road. Sanjay Nagar, Pathan Wadi, Malad Your Service 1s Our Duty

(E), Mumuai.

Sub: Consent to Establish for Proposed SRA Scheme Construction Project,

Ref: 1. Application Submitted by SRO-Mumbai-IV
2. Show Cause Notice issued on 29.11.2022.

Your applicaticn NO. MPCB-CONSENT-0000150991

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control cf
Pollution) Act, 1974 & under Section 21 of the Air (Preventlon & Control of Pollution) Act,
1687 and Authorization / Renewa! ofAuthorization undar Rule 6 of the Hazardous & Gther
Wastes (Management & "lr'ansboundly Movement) Rules 2016 is considered and the
consent is hereby granted subject to the foliowing terms and conditions and as detated in
the scheduie 1IN & iV annexed to this crder:

L. The Consent to Establish is granted for a pericd upto commissioning of
project or up to 5 vear whichever is earlier.

2. Tha capital investiment of the project is R5.62.0 Cr. {As per undertaking
submitted by pp).

3. The Consent to Establish is valid for Proposed SRA Scheme Construction
Project named as M/s. Nirman Constructions (Alias M/s Nirman Realtors and
Developers LTD), “Shree Azad Co.Op. HSG Society” ,C.T.S. No.738/B/1/A at
Rani Sati Marg, Azad Link Road, Sanjay Nagar, Pathan Wadi, Malad (E),
Mumbai. on Total Plot Area of 4220 Sq.Mtrs for construction BUA of 26386.08
Sq Mtrs as per EC granted dated 10 08 2022 including utilities and services

EnVIrom ntl Clearance |ssued
dtd-10.08.2022

4. Conditions under Water (P&CP), 1974 Act for discharge of efﬂuent

M;‘s Nirman Constructions (Alias M/s Nirman Realtors and ﬁeveloperﬂTU}JCE?U N No.MPCH-
CONSENT-0000150991/Indus-1d.170930 (20-01-2023 07:40:56 pim) /QMS.PO6_F01/00

Page 1 of 7
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2. Domestlc 192 As oerScheduIe-I The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shali be connected to
the sewerage system provided
| by local body

bescnphon Permttted

v - .'!
LTS B

Conditions under Alr (P& CP) Act, 1981 for air emlssmm

As pfv nh dule .i

Quantlty &
i pa 5 b UOM L et s ¥ L L0 = 3 =5y
Blodeoraddoln wastt 505 Kg/Day uce as manure
sent to r%yclqu to |
_autnctized agency. 1
Will be used as Manure 1,
For Cardening - e

1

t
- 2 INon-Bindegradable waste| 408 Kg/Day  |Sagregate
|
|

3 |STP Sludge 15 Kg/Day LDwir‘g

Condit!ons under Hazardous & Other Wastes (M & T M) Rulm 2&)16 for
treatment and du..posai of hazardous w.ute' -

mmk

! €. w3 his Board reserves the rlqht to review, amand, suspend, revoke etc. this consent end

the same shall be bmdma on the inaustry.

This consent chould no! ne construed as exempticr from obtaining nacescary
MOC/penmission from any ether Government sgencies :

The treated effluent shall be 60% recycled for secondery puiposes such as tu.(et
flushing, air conditioning, coaoling tower make up, firefighting etc. and remaining shall
be utilized cn land for gardening.

PP shall extend/stubmit 8G to froim totdi sum of R‘S 10 Lakhs towaras compliance ¢ £EC
and consent to estabiish condition.

Project Proponent shall inslall onling menitoriag system forthe parameter pH, 55, 80D
and flow at the cutiet of TP.

Project Proponent shail provide Organic waste digester witti composting facility or
biodigestor with compostmg facnhfy

Projact Propontnt shall comboly the Censtruc tior ancl Demoiition Waste Management
Rules, 2016 which is natified by Mirestry of Environment, rorest and Climate Change
dta.29/03/2016.

The project propornent shall make provision of charging of electric vehicles in atleast

N Q,ﬁ*‘ % of total available parking area.

%,

Al s

S GONSENT-0000150991/Indus- 1d. 170930 (20-01-2023 07:49:56 pm) /QMS.PO6_FN1/00

\\

/ »

Y
/.-' L
1 Constructions (Alias M/s Nirman Fealtors and Developers LTDJ/CEJUSN No MFCE-
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J

‘ 18,

19.

The project prepenent shail take adequate measures to centrol dust emission and
noise levej during construction phase.

The Project Proponent shall comply with the Environmental Clearance obtained
dtd-10.08.2022 for construction project having total plot area 4220.00 Sg.mtrs and
construction BUA 26386.08 Sq.mtrs as per specific condition of EC.

This consent is issucd as per approved plan obtained from SRA authority, issued
dt-16.06.2021 _

PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance/CRZ Clearance.

Received Consent fee of -

.”’ - # S f ) ". [} 5

-

e ittt ; . "“,M'I.:b
1 100000.00 !MPCB-DR-].4883 _419/10/2022

2 [50000060 [MPCB-DR-16791  |19/01/2023[RTGS )

Paid Penal fees of Rs.5.0 Lakhs towards violation

Copy to:

1. Regionai Officer, MPCB, Mumbai and Sub-Regiona! Qfficer, MPCB, Mumibai IV

- They are directed to ensure the compliance of the consent conditions.
Triey ale directed to obtained B.G: of R5.10.0 Lakhs towards compliance of consent
condition & i.C. Compliance,

2. Chief Accounts Officer, MPCB,Sion, Mumbai

h"ﬂ—-v-\-.»-'-' -

I 5 = - _ e
M/s Nirman Constructions {Alias Wi/s Nirman Realtors and Developers LTD)/CE/UAN No, MPCH-
CONSENT-0000150991/indus-1d.170930 (20-01-2023 07:49:56 pm) /QMS.PO6_F01/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have proposed to provide MBBR Technology based
Sewage Treatment Plants (STPs) of combined capacity 220 CMD for treatment
of domestic effluent of 192 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rule made there under from time to time, whichever is stringent.

Liml’ting concentration not to exqeed in'mg/l,

Sr.No Paremeters : except forgH "

1 pH 5.5-9.0 |
2 BOD 10 ;
3 coD 50 ek |
4 TS5 20 ]

5 N4 N 5

o N-total 10 i B

7 |Fecal Coliform less than 100

44 wC) The treated domestic effluent shall be 60% recycled for secondary purposes such !
as toilet flushing, air conditioning, cocling tower make up, firefighting etc. and |
remaining shall be utilized on land for gardening and connected to the seyerage
system provided by local body.

pl ot
2) The Board reserves its rights to review plans, specifications or other data relating fo
plant setup for the treatment of waterworks for the purification therecf & the systern
- for the disposal of sewage or trade effluent or in connection with the grant of eny
“consent conditions. The Applicant shall obtain prior consent of the Board to take steps
- 1elo establish the unit or establish any treatrnent and disposal systeim or and extension
or addition thereto.

3) The industry shall ensure replacement of pollutien controi system or its parts after |
expiry of its expected life as defined by manufacturer so as to ensure tha compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

2 Domestlc Durpose - 221.00
L |Processirig whereby water gets polluted & pollutants
3 0.00
are easily biodegradable I
| 4 Processing whereby water gets polluted & oollutants 0.00
. . |

are not easily biodegradable and are toxic

L o = ; l
5) The Applicant shall provide Specific Water Pollut|on controi system as per -hc
conditions of EP Act, 1986 and rule made there under from time to time.

.__._n.,a_-.-.__ - =

}f“;\‘ N
"."‘.J" :
“33 \}
| 1 ¢ 1. |
'l-:".‘|.

e | 1
"y v i

b / e e =

M/= Nirman struztians [Alfas M/s Nirman Realtors and Developers LTD)/CE/TJAN No.MPCB- Page 4 of 7
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“M/s Wirman Constructions (Alias M/s fiirman Realtors and Developers L.TD)/CE/UAN No. MPCH-
CONSENT-0000150981/indus-1d.27G930 (20-01-2023 07:49:56 pm) /QMS.PO6_F01/00

1)

3)

SCHEDULE-
Terms &_conditions for compliance of Air Poliuticn Controf:

As per your application, you have proposed to provide the Air pollution
controi (APC)system and also proposed to erect foilowing stack {s) and to
observe the followmg fuel pattern-

S—]JSeé\-/:;SO Acoustic Enclosure 5.00 U 1 S02 Kg/Day

The applicant shall operate and maintain above mentioned air pollution contrc!
system, sc as to achieve the level of pollutants to the following standards.

I Total Particular matter | Not fo exceed 1 150 mg/NrﬁE_w‘

The Applicant shail obtain necessary prior permission for providing additional contro!
equipment with necessary specifications and operation thereof or alteration or
replacemenaiteration well before its life come to an end or erection of new pollution
control eguipmeant.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipmant, other in whole or in part is necessary).

Conditions for vtilities like Kitchen, Eating Places, Canteens:-

&y The kitchan shall be provided with exhaust system chimney with oil catcher
connected ro chimney through ducting,

b} The toilet shall be provided with exhaust system conrected to chimney through
ducting.

¢) the 2ir conditioner shall be vibration proof and the noice shall not exceed 68
aB{A).

d} The exhaust hot @i from A.C. shali be altached te Chimney at least 5 mtrs. higher
than the nearest tailest building through ducting and shall discharge into open air
in such @ way that no nuisance is caused to neighbors.

SCHEDULE-III
Details of Bank Guarantees:

Twrds
Coisent to within 15 [compliance
Establish k0 Lakhg A‘d‘q_,yg of consent

|+ condition

** The above Rank buaranteets; shatt be subnwted by the appncant in fav0ur of Regional
Officer at the respective Regional Office within ?fﬁ days of the date of issue of Consent,
# Existing BG obtained for above purpose if.tany may be extended for pericd of
validity as above. oo ER S :E

X W )

L

Page 5 of 7
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BG Forfelture Hlstorv

" %Amount of Reason of
Submlsswn Purpos 'BG ‘BG

Period OfBG .Forfeiture Forfeiture
NA

BG Return details

Amount
of BG
\imposed

‘Consent.

SN0 (C2E/C20/C2R)

Amount of BG
ISrno. Cansent (CZE/C:!O/CZR) BG imposed Purpose of BG Returned .
o c— e ——— e — —— - - NA — —— e ———
SCHEDULE-IV

Condltuons duri mg construction phase

During construction phase, applicant shall provide tempomrv suvage and
MSW treafrnent ur-d dlspz ~a| deIhty for thc staﬁ and worke. quarter)

A

B malntamed and should be closely monltored thloubh MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the huilding shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions: o

1 The dpplnant shail prowdn facility for coliection of samples of sewsge effluenis, air
emissions and nazardous vVa‘re to the Board staff al tha terminal or dec'qna ted pum'\ and
i shall pay-to the Boara for the servicas rendered in this behalf.

The firm shall skrctly comply with the Water (P&CP) Acl; 1974, Air (P&CP) Act 1942 and
Enviroranental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Foliution
and Contrel) Rules, 2000 and E-Waste (Management & Handling Rule 2041,

3 Drairage system shall be provided for collection of sewage eifluents. Terminal imantioles
shall be provided at the end of the collection systern with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the teriaing!
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be ir good conditicn and
should conform to applicable air and noise emission mandards and should be operated only
during non-peak hours.

N

5  Condttions for 0.G. Set
a) Noise trom the D.G. Set should be contralled by providing an acoustic enclosure or hy
treating the room acou>t|cally
b) Industry should provide acoustic enclosure for control of noise. The acoustic encl \>UIE/

acoustic treatment of the room snould be designed for minimum 25 dB {A) insertion loss
or for meeting the ambient ncise standards, whichever is cn higher side. A suitable

) ey exhaust mufflar with insertion loss of 25 dB (A) shall also be previded The measuremeant
X :

Ly of insertion less will be done at dlffg,:(?.\t points at 0.5 merers irom acoustic
\\t\ encloswre/rnom and then average.

'-L*L} Industry should make efforts tc bring down noise level due to DG set, outside industrial
i !‘_! premises, within ambient noise requirements by proper sitting and control measures.

i % 'fdj Installation of DG Set must be strictly in compliance with recommiendations of DG Szt
manufacturer.

l

M/s Nirman Constructions (Alias M7s flinman Realters and Develepers UTD)/CE/UAN No.MPCB-
CONSENT-0000250991/Indus-1d,2706930 (20-01-2023 07:49:56 pm) /QMS.PO6 F01/00

Face bl
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/s Nirman Censtructions {Allas M/5 Nirtman Realtors and Developars LTH)/CE/JAN No.MoTR-
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e} A propar rotutine ana preventive maintenance procedure for DG set should he set and
followed in consuiltation with the DG manufacturer which would help to prevent rioise
Jevels of DG set from deteriorating with use. ‘

f) D.G. Set shall be operated only in case of power failure.

¢} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. ‘ ‘

h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its

amendments regarding noise limit for generator sets run with diesel. '

Solid Waste ~ The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rule 2016 & E-Waste {M & H) Rule 2011, - :
Affidavit underlaking in respect of no change in the status of consent conditions ‘and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

Applicant shali subriit official e-mail address and any change wili be duly informed to the
MPCB.

© The treated sewage shall be disinfected using suitable disinfection method.

The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental {Protection) Szcond Amended rule 3.992.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronicaily sigrad

Page 7 of 7
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Tel: 24010706/24010437 siin
Fax: 24044532/4024068/4023516 kel
Website: http://mpcb.gowv.in y
Email: jdwater@mpcb.gov.in “‘.

Wadi, Malad
(E), Mumbai.

SRS

MAHARASHTRA POL LUT!ON CONTROL BOARD

Kalpataru Point, 2nd and
= 4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,

Sion (E), Mumbai-400022
S\ 74 on umbai

Infrastructure/RED/L.S.1
No:- Format1.0/JD (WPC)/UAN N0.0000151329/C0/2303002386

Date: 29/03/2023

To,

M/s. Nirman Constructions {Alias M/s )
Nirman Realtors and Developers LTD), 3‘}03".
“Shree Azad Co.0p. HSG Society” =l
,C.T.5.No.738/B/1/A at Rani Sati Marg, e
Azad Link Road, Sanjay Nagar, Pathan i

Yout Service is Our Duyty

Sub: Consent to Operate (Part) for Construction Project.

Ref: 1. Application Submitted by SRO-Mumbai-IV
' 2. Show Cause Notice issued on 29.11.2022.

Your application NO. MPCB-CONSENT-0000151329

; For: grant of Cor.sent to Uperale under Section 26 of the Water (Prevention & Controi of
; Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorizaticn / Renewal ofAuthorization under Rule 6 of the Hazardous & Qther
Wastes (Mc\naqempnt & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the scnedute il & IV annexed to this order:

Consent to 1st NDperate (Part Operate) is valid upto-31.12.23423.

The capital investment of the project is Rs.35.6 Cr. {As per C.A Certificaie
submitted by industry).

The Consent to Operate is valid for Construction Project named as. M/5.
Nirman Constructions {Alias M/s Nirman Realtors and Developars L7D},
“Shree Azad Co.Op. HSG Society” ,C.T.S.No.738/B/1/A at Rani Sati Marg, Azad
Link Road, Sanjay Nagar, Pathan Wadi, Malad (E), Mumbai. ¢n Total Plot Area
of 4220.00 54.Mtrs for construction BUA of 11942.23 Sq.Mirs out of Total

" Construction BUA of 26386.08 Sq.Mtrs as per EC glanted dated- 10 08.2022

mcludmg uilhtms and services

L

‘ Envnrome ntal Clearance tssued
dtd-10.08.2022

Condltlons under Water (P&CP), ]974 Act for dlscharge of efﬂuent

'.',/' .

WQ_,?ZHOH_MTMS M/s Nirman Realtors and Developers LTD)/CO/UAN No.MPCH-
5

Page L of 7
329/indus-ld.170930 (29-03-2023 01:27:06 pm) /QMS.FO6_F02/00 AR
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10.

115

1he Shd” b°
60% recyfied for kcu)ndeuy
purposes such as toilet flushing,
air conditioning, covling tower,
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body '

Condltlons undPr Anr (P& CP) Act, 1981 for air emass:ons

Domestic ” As perSchedu'e -1

effluent

208 Kg!Day
150 Kg/Day

us€ as mantire

"; _F:rlwnf to recycling Ln
do ]aul horized agency

'k Blo(_J_egradahle waste

|I\Jon -Biodegradable waste

10 Kg/Day  |Drying

_|For STl _._n__g____ J

t"omiltinnv unger hma:dnuv & Other Wastes (M & T M) Rules 2016 for
twatment dnd disnasal cf hazardous W‘i.mtE'

(he Board reserves the right to review, amend, suspond, revoka etc. Lhis consent and
the same shall be binding on the industry.

Thic consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

PP shall submit the BG of Rs. 10 lakhs towards O&M of STP, CWC and compliance of
conditions stipulated in EC and Consent to Operate.

The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

Project Proponent shall install online monitoring system for the parameter pH, 55. BOD
and flow at the outlet of STP.

Project Proponent shal! operate the Organic waste digester with composting fdcnlty or
biodigestor with composting facility effectively :

. The project proponent shall make provision of charging of electric vehicles in atleast

30 % of total available parking area.

M/s Nirman Constniictions {Alias M/s Nirman Realtors and Bc..walopera LI'BWC'W =
CONSENT-0000151329/Indus-1d.170930 (29-03-2023 01:27:06 pm) /QMS. 06 FG?IOG“’ -
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15. The Project Proponent shall comply with the Environmental Ciearance obtained dtd-

TR

- FATParey

O e
o 4
—T
o
]
bt
t

|

i

|

I

[

LWE Nirman Constructions (Alias M/5 Mirman Realtors and Developers LYD)/CO/UAN No.MPCB- PRS- o

CONSENT-0000151329/Indus-1d.17093C (29-03-2023 01:27:06 pm) /QMS.PO6_F02/00

dtd. 10.08.2022 for construction project havingtotal plot area 4220.00 Sq.mtr, &
construction BUA 26386.08 Sg.mtr as per specific condition of EC. ;

Recelved Consent fee of -

bate’ . I Transaction Typer i

75000, oo MPCB DR15028 . 21/10/2022INEFT

Copy to: j
1. Régional Officer, MPCB, Mumbai and Sub-Regicnai Officer, MPCB, Mumbal v

"~ = They are directed to ensure the compliance of the consent conditions.
., 2. Chief Accounts Officer, MPCB,Sion, Mumbai

Py -

Kl o

L

Pabe 385

(el S =
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Mm Nirman Constiictions (Alias M/s Virinan Realtors and Devalp Fdr‘s LTDY/COJURN Mo, M6
COMSENT-0000151329/indus~id. 170930 (29-03-2023 01:27:06 pm) fﬁMS I-'Oﬁ FDZIOO

STHEDULE-
onditions for compliance of Water Poliution Controt;

|..E
J!
P'l

A] As per your qrphcatlon yeu have provided MBBR Tﬂchnology based Sewage
Treatment Piants (STPs) of combined capacity 106 CMD for treatment of
domestic effluent of 85 CMD.

B] The Applicant shall cperate the sewage treatment plant (STP) to treat the sewage
0 as to achieve the following standards prescribed by the Board or under £P AcL,
1986 and Rules '"nade therb under from tlme to tlme WhIChPVE“ is strqucnt

NHA4 N . 5

5 —— - PRp—
) N-total 10 y
_"?m _Feca{ Co!iforn_wj_v les§ than 19(_)_ -z )

C] The treated domestic effluent shali be 60% recycled for secondary purposes such
as toiiet flushing, air conditicning, cooling tower make up, firefighting etc. and
remaining shaii e utitized on land for gardening and connected to the sewerage
systern provided by local body, )

The Board reserves its rights to review plans, ;pmiﬁ:ati'rc or other dala relating to
plant setup for the treatment of waterworks for the purification (hereof & the system
for ‘the disposal of sewage or trade ceffluent or in connaction with the grant of any
coasent conditions. The Applicant shall cbtain prior consent of the Board te take steps
te esablisn thie unit-or a5 mb; shoany trestmient and disposat system or and axtension
or sudition thereto, ]

The industry shall-ensure replacement of poilution control system or its parts afler
expiry of its expecled life as defined by manufacturer so as to ensure the compiianes
of standards and safety of the operation thercof.

The Applicant shall. comply with the provisions of the Water (Prevcn*non &
Control of Pollutien) Act,1974 and as amended, and other provisions as
contalned in the sa:d act.

2 Domest.lc purpose : 95.00
3 Processing wheraby water gets polluted & pollutants 000
" lare easily biodegradable v
Processing whereby water gets polluted & pollutants .
4. AR D - | 0.00
are not easily bicdegradable and are toxic ]

Fhe Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

Page 4 of 7



g

n

_,_
4

g 5

. B FAT i il R b |
SCHEDULE-II
Terms & nr,l tions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Vr s Stack Type Sulphur
3 o‘:;ij/yi?"; o Height(in of Content(in Pollutant Standard
bl Tk o PO RE LR amtr)ic] Fuel %) il B
NA NA 0.00 . . NA :

2) The applicant shall operate and maintain above mentioned air pollution contro!
system, so as to achieve the level of pollutants to the following standards.
| Total Particular matter | Not to exceed | 150 mg/Nm3

3)  The Applicant shall obtain necessary prior permission for providing additional contrel
equipment “with hecessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection cf new pollution
control equipment.

4) . The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected Lo ch 'mnpy throuqh
ducting. :

¢} The air conditioner shall be vibration proof and the noise shall not exc‘eed 68

dB(A).

d) The exhaust hot air from A.C. shali be attached to Chlmnty at least 5 ratrs. higher
than the nearest tallest building through ducting and shall dlscharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-III
Details of Bank Guarantees:
o AmE o

Sr. Consent‘(CZE 'BG Submfsswn Purpose E'afﬁpﬂahc@ Vahdlty}r :

No;, ZO/CZR) : Penod T ofBG |5 enod Dates 7l

. i - iy f I'
Towards i

Consent to A ; ) compliance .,
Operate 10 Lakhs| within 15 days o ent .51.03.2C~4|:
_"__'L condition o

** The above Bank Guarantee(s) shall be submitted by the appllcant in favour of Regional

Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for nericd of

validity as above.

a5

(/ E

Win

[C“

/s Niktman Constructions (8liay M/s Nirman Realtors and Developers LTD)COJUAN NolMPCB-— '_‘__'p;‘(»’:__. o

CONSE

20000151329 /indus-ld. 170930 {29-03-2023 01:27:06 pm) /QMS.POG_F02/00
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SCHEDULE-IV

General Conditions:

L The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points ard
shall pay to the Board for the services rendered in this hehalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and

Envirenmental Pretection Act 1986 and Solid Waste Management Rule 2016, Noise (Poliution

and Centrol) Ruies, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall he provided for collection of sawage efiluents. Terminal manholes
shall be nrovided at the end of the collection system with arrangement for measuring the
flow. o sewage shall be admitted in the pipes/sewers downstream of the terminal
marihcles. No sewage shail find its way other than in designed and provided collection
svstem.

4 Venicles hired for bringing censtruction material to the site should be in good condition and
snould conform to appiicabie air and hoise emission standards and should be operated only
during non-peak hours.

[

5 Conditions far D.G. Set

a) Noise from the D.73. Set should be controlied by providing an acoustic erclosure or by
traating the reorn acoustically.

b} Industry sheuld provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insartion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffier with insertien loss of 25 dB (A) shall also he provided. The measurement
el insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Installation of DG Set must be strictly in coimpliance with recommendations of DG Set
manufacturer,

3

M/{s Nirman Constructions (Alias M/s Nirfman Realtors and Devélopers LTD)/CO/UAN No.MPCB- i Page 6 of 7
CONSENT-0000151329/Indus-id, 170930 (29-03-2023 01:27:08 pm) /QMS.PO6_F02/00 9
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MJs Nirman Constructions (Alias M/s Nirman Realtors and Developers LTD)/CO/UAN No.MPCB-
CONSENT-0000151329/Indus-1d.170930 (29-03-2023 01:27:06 pm) /QMS.PO6_F02/00C

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

Applicant shall submit cfficial e-mail address and any change will be duly informed to the
MPCB,

The treated sewage shall be disinfected using suitable disinfection methaod.

The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

Th'é?"apblicant shall make an application for renewal of the consent at least 60 days before
date o7 the expiry of the consent.

This certificate is digitally & electronically signed.

E7
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4
KERALA WATER 4 '
Shan ER AUTHORITY o-Tendor Notice /| [ LG S0 LV

PUBLIC NOTICE!
Notice Is hareby given that my chents Mr Yunus

Aot Mo LArst o ST 94 .

) f oo Salom Shah and Mrs Rehana Yunus Shah are the
P bk D L I 5th 61550 LS WI!II s B [tlle 21 owners of fat at B-605, Rekhl S, Dalied is CHS;
AT e e St hayatl Gih SES5C - Providing Distibution Lines, | | published in Businoss Standard Mumbal | 1 oi/ne 174 18, Sector 19, Knarghar Naw Muriby
P T o ST OSSR DISTRIGT Packiga | udilon on 24" Aug 2022 on pago no.16, | (410210, My chants hava losimspiac £y
R NS / \ & S I : 7 ueme \ top teller N
0 WOUOE Lot fo 1 14 701 “I:C Lotler numbor” was not printed due to ?‘2“5?2’55’&’%5"’;;‘;;? o doted i ga o

Yol bt submitling Toodue 14 (08 2029 0% 00 P lochnical error, Racalpt dated 12/2/2008, iv) Sharo Certficata No

it DAL 240 Wobril - veww kwn korala,gov.In, www.stenders kerala.govIn | | Please noto that tho EC Letter No. ggc%ogggr?%gdﬂtiéﬂgﬁzimlﬁ;2:;?0?:?;0550“
g s SIAIMHIMIS/226127/2021, dated| |cipco NOG dated 2/4/2008 vi) CIDCO vansfer
uporintanding Englnoer ' lotiar dated 28/2/2008. Tho above onginal

A HEGE8:106.7022-23 PH Circlo, Thris 10108/2022
sur ; : .
e ' : documents has beon lost/ inlsplaced and not
Tha rest of tha contenls of the notice will | | yiscaabln avan afior their :Iiiuge‘rﬂ afforts I any
r.m[- - S = fomalns unchanged. rsci havo found the sama shall ielum il al he
LA N L @ N AV " ' N O : Dale: 25" Aug. 2022 low mentloned address within 15 days of the
e ardia Viesant Matdon 1o W (i Hm(r. oy huml.y iverny thid g -' Mumb (IL A publication of \his natica or the same shall ba
ardbinat Mendonl gty A0, Kavyi LS N.“' 612, Gih Tloor of Shree P Sd/- ;?:;égg.gﬁaiﬂ?o}gﬁéﬂtrhd otge_ which pacassary
S OIS L, il P, by | [NehrrNagae SRA CHS Ld, situatud || HAYAT AHMED ASIR AHMED ANSARI ADV PARMITTA M. MANE-DETHE
a o] m..-/]....n.,f gsst Dhane 41101 | [#1 plot boating Savay Ho 268(pt), M/S NIRMAN CONSTRUCTIONS B 102, Shri Shanlinikalan C CHS..
i 206{p1), 4372(p1) ol towoer Paral Div, MUMBAL, MAHARASHTRA | |/ Plot 12A, Seclor Na. B Kharghar,
o cChangul iy g o Miss Cannpatran Kadani Marg, Opp. BDD Navl Mumbal - 410 240, Mob. 8928600644

hnedt Vewantkumar Mondon hf Miss | v i 106, 5 5 Amrutwar Marg,
o Vasand Manidon vida Gozullea |y 000 el 400013 holonge to
Al 1E I August 2022 Qo U W A0St e Shanknr Dasorl, Wiy
P Nojoshwarl Dasarl Is also dacoasad. .
lhe logal hairs of abave docensed ;

[N)lhlin(h)) 1) Anand Dns;lrl 2) Ashok e s
Dasntl 3) Ahoaskar Dasorl, 1 D fatiye (e F) co:.Ath Fir, PARsE'H. Spincar
qu_" = e My Spencer Plaza;

w28 IMOUNt Hoad, Anna Salal, Chennal-2

We huioby lagully lovite clalms fram

i,gn's""smmfFm‘n‘ucéi BANK LT

L e [ .

uny purton ar Gnanclal Institutlans 19542895000 Fax: 044- vy
having ohjesction within 14 days fram 4 thﬂmt, : .aqu}msga:'fz%:'oso ]
thes chntes of publication of this notlca p . Ry - ey
vt suppaorting documanta, GOLD AUCTIDN NOTCE
[l 25-08.2022 rapy| | Notice 18 horaby given for tho Information of g cancarned that Gold Ornaments

Mr. Anand Dasarl| |pledged with us and not redoemed by
It Ho 12, 5th Toor, Shree Heheg| | NUIbers of below mentioned branchos
Flapait SIRA CLG Ltd, Opp BDL Chavd| - | INthevenue and atthe time given betow:

borrowers of below mentioned loan account
 Inspito of repoated notices, will ba auctioned

LA ILWAY - TENDER

pneet Notica Na, | 8-Tendur/2022/37,

Al 4308 2632, 0 feedotn aro Inviled tin 100,59 Atncotwar Dato: 26.08.2022 | Time: 10.0 .

;j;ihilhnl Tinataiay Manugnt (1 Ty :: 4 FAsty o, tAumbn - 40001 4 F'Iu_co of Auclion: EQUITAS SMALL F?ﬂ;:gggg::}( LTD

?;’iél'\u»’ai Vharagput 121301 Tur nnd oi LOCATION ﬂﬂﬁﬂm‘] NAME .

bt PUBLIC NOTICE  [liEriti st ie o s

(;;Mmg wiaba batoss 18 00 hie, onthn . N =l KALYNPJZ?DM 10001 !
- Notlce I8 horaby lvon that lho : .

1A Neeritine ayainol HMN'"' "2"1:"':"""": cortificato nN0.269350 for 186 Eqully gﬂ[Tr!E. Talﬁusmmers who are Interested In redeeming the ornaments by paying all th
sned ot 1830 hin 00, s | |511nr0n boaring Distinctive| | 4830 [?”“5 may do so beforo the auction, at the concemed branches
i Dascrigmion of werk: Tnter 18U | o 26704324 1o 2579451 1ot MyS | |2 1ileresiol DIAers shalproduco theic dentity Card/ Pan Gard No / GST o, (o

(EOSE ”"""Y’(‘HJK’ "'m” | [UNIPHOS ENTERPRISES LTD rn'uismmd firm/company). 3. The Intending  bldder shal deposit a .;EHCJSC'
T e Ity | | PUFICING 10 1ho namo of CHETNA 2;1‘-””06{:901’;] i‘JGEMDbelomnarucipatinu Inthe Auction Hw:a
AT LI ! "1 [ FAEHTA and SHARDA MEHTA have | | Place: Channa f

IMn«ml\uﬂ-l:ln[ﬁ-thvnlﬂlﬂlmll!M:nrwln 1;1'[' :p';rlAH)!.ll o mislnid and Dito: f\Ugllﬂl 24' 2092 or qul"al Small FII;I\T::;B Bank Limlted.
ava inwtac 0w ot ored (0 N Sanahy undutolgned has applied to tho orisod Slgnatary

wmragiai, 440 1A 010 081, €0 73001 compiny for Dupllcﬂlo sharon

VEKOBBMAN-I2-2022, [t eea Unliel || i g for the sald oharos. Any ‘T‘ [
navjpur - Clnsure uf 3 Lovnl Closelngs puroony who havo claimos in v|w

ol Ciensing No 1L 9, 108 th B 1D roupoct of aforosald shares should TAT,

1) Ly pripvihng ¢ da v v tiny tosarl 40 nonarssi Ir)d(]f!d auch clain ta the company A I
real Coomaing Ho 1V A0 1AI0 8 R | T Roglatored Offico: 3-11, TATA POWER I

1nage uvely @ Kiintagian (rasknunidad | | oy ye yApp GUJARAT 300106

® poine et of DUN (GoathyBhiaiagine |4 ugn g6 dnya from this dato olae
. Sahar Rocelving Station, Near H ]
R Calip; € 6 10 V661007 € A07.0000 4y many will procood to laeuo ' oaar Aolal Lacla, Aridhorl E),
pany will p Mumbal 400 059, Maharashtra, India

EHOP-WEBT- 132022, Howrah Tatu | [ o000 cartinicatos. .
Lu)n-'lf"”")"” 841, They 8 Kheray MLtljrr)nbulu (Board Lino: 022-67173188) CIN: L28920MH1919PLC000SE7 ;’
J ar Joo PR I Thim undsr 24/ S et et O R E INUI‘I‘ 1
Pelataneqer I TTIA) U AT O | | 24mw/2022 > 19 NOTIC ING EXPRESSION OF INTERE L
¢ \ 'u‘ s o "

(Corparate Contracts Depariment) !




Business Sgandard
o by

. ST 2
by MUMBAL | THURSDAY, 25 AUGLST

L 00.»102.94_02.

(L

MEDNAGAR MUNICIPA

o ?
/ PUBLIC NOTICE e f3H AHMEDNAGAR
[ 2 AL L Ll Se e
KERALA WATER AUTHORITY e-Tendor Notice CORRIGENDUM et o i 6 For 2022-2023
= 3 This 4 wilh roferoncy to. Public Nobcs E_Tondor Notico Na. 82973 o
51h SLSSC - Prowding Distrbution Lines, | | published 1a Businass Standard Mumbal : € Tondor Natico N H
THRISSUR DISTRICT Pachago ! edibon o 24° Aug 2022 on page no 16, 00! . ) Ahmodnagin invitos Ro AMC
Hs 17700 “EC Lofer number” was not panked due 10 . ANIL M UHATT a | | Corporation :/,_ modnagar Total 01 Work For -
e ,.Sa.u__.-.sc. N D! ASe o e o :m_:m,.:nr“w_.. 617 Far Thy Work @ ; : tar Vast Sudhar Yajana Yoitt
Phea SIVSISRONERRE. b baralagovio wematenden Nl grch m.!:zﬂﬂﬁﬂ?ﬁhm%zﬂ.:ﬂ . BN S " wnu.,h.“ oﬂ-.ﬂu_n.ze-: .,,: Undar Schemuo Nagar Dahtattar Vi ¢ In Tho State ot
Superintending Englnest : e dabe] . Becs \ 5021.22 ALlal Nagar, Dist Ahmednaga
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